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TS Ud TN HATHT
(arforsg faem)
(FATIR ITAR AZTALLATAY)

CIPECET
e faeetY, 23 srrqae, 2023

R i 9. 9o % g= & srar agt § PRt oder fmresis s 7 (Trfide)” % st )
Aurtas aefier o=

HT. G, 7/06/2023-ESAER, —T0T-H8T 9T AATHIAET HAT 9ok 1 Afefaay, 1975 (R
AT STATHAH AT gl TAT §) ST Il THI-THT TT TATHLAET ST e S (TTTed Tegall il Tgar
S U ITeANTdT e FT ATHRAA AT WU qAT At Heaior) FawTaet, 1995 (5 st FaHmaet vt
fAwTaett ot 27 AT ) FT A\ § T@d gu

. I e e R L

1. g 397 § Hag a€q & AATd § HEfed T qTeALT S AR G A= g lr
14/4/2012-F=T0T, AT 19 (7, 2012 3 ATeqH F ¢ 6f T ofF THT = & sifaw sir=r oo
AT 14/4/2012-E5trust, faq 17 e, 2013 F #reaw & I 6y W o SeH 993 997 7
g avq & ATl 9T FeTaTeT® et g A A frewrter #r w2 off, S T e
e &, 11/2014 — =fruT 9o (TE), i 11 7, 2014 % ST o0 o o om s
[ T I 9 T AT o o0 FRITAT 37 A7 ek ara TR g1y ggelt o aiar =

6756 G1/2023 )
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N g

ATER=AT |&AT 7/2/2018-Srsust, fGAtw  26%%a<, 2018 & A 0% #hf = °ff| THT Tgal
AR = ¥ ifaw = Ry gear 7/2/2018-stust, femiw 13 fiwew, 2018 F s
ST o T o S 993 397 | §93 9% 6 ATl 9T HeATaTewa qredret e T 99T a@T
A gig & FErwrer £ 7 o =8 Fo7 ok AfegE==T |5, 5/2019 — T 9w (TE), Gm T+
24 SET, 2019 F FRT AR AT AT AT 39 THX A0 eF 23 FTHat, 2024 1 q6d 2 6
oo gt 2

afeq A= aw & am=T 9%(5) F ATAT AN TTeALrdl Sk Hl I3 Tg Aal el 1T af o I
AN FA T ATE | 9= a9 T Gy 97 Foraredt g1 e 1 s & forw 7g aeter wAr
STUTerd § o 3T ITea<rell S[oh i JHT | ITed Sii¥ &t & ST L@ IT TAg T 6l JH1ET gl

ATt & w23 (19) ® AwTE saae

ZH AT F ST AT AT FIF [FeTITHF TIETR01e1 o7 36 a1 F7 F1 arig & 77+
T 1 Jafer F farg T9TeT TBNT | Fi7 RT3 qifa#RT 9+ @@ #1 Uger 9% AT G I F1RT AT
FTFI ST T 70 TT [@fgad &7 & arefif@a g # ST 97 39 Jad G U5, I AT #
FHIIT & THATT HA1E 3 HITT TF THIET G177 36 [A5FY aF 754 13 FF7T G716 o7 FareT
E17 & 912 ST 53 =T F1 &71d STRT 757 IT IqF1 Ja<Igia g7 #1 a9ra+r 51"

I o6 AATT TIAFET o Forw =ie] ST g7 a1 390! A & 6 o fafeaa = 7 areifaa
ALY F ST UL Tg THTAT FHTAT TUTAT g T3 97 ITea<relt e hif 91 7 ITed i< &afd &
ST T AT AT gie ol GHTEAT 2

T N G, A SART Al AT F & T 3T AT it GATEAT 6 TAAGEST q187 dgd
faferea =1 & areaifha sree & gaee ¥ Fammaet & Faw 23 & |y qrtea srtafaay &
T 9F(5) & ATHTT ITTAFIET o SATeF=AT HEAT FI. 7. 07/06/2023-Srsirerane, f&qi® 30 54,
2023 ZTRT TF [T FHIET = F it ofF T Jag 297 & g 6t srar agr 9 [aifaa g9

FE F AT H AN Y[ Bl ST L@ ol SATALAHAT il THIEAT =l ST b A 6 FTq il ST 0l ST
T o T U q[oh T THIH F I S o9 SN T T & ST L@ AT (AT 6 FHrEeT

2l

FAATT THTEAT F 1AL | {ATAq = ooy |/, 7/2/2018-ssfiust, faqrs 13 fag«y, 2018 g
ST §ag aeq | qatad Q@adi o & THT 98 T g o A= &, 5/2019-F AT 9%
(TETET) & 24.01.2019 FT @] 7T =7 =m

IR

g ST o Gaeg § 1= Fiordq THIT T ITAT 03T AT 8:

. TTTERTET o ST 1 QT 3 § Tgel qreq<rdl aad i I % d69 § Id § a9
9T 3 AT T = R om

i. STTErRTT o S ST, 0T, § Hag aeq o AATd| & Haterd Foriaen qeieqr qre et s+ st
AT FIA T AT 6 LS9 FETITO H THAT faefiw 30 A, 2023 Fl TF a4
AT ST AT o7

ii. TrerRTr 7 fadis 30 S, 2023 FT = L[&eIrd ATITAAT F¥ U T A § dag <90 %
TATATH, Ha@ <9 § FATT ITaHI/FATaFRT, TG | AT ATATART/TAFATA, d7 AT
STATEHT T T RATE TEAFR Al ATGTH T ITAH FITS T GAAT o ATHTL AT =

iv. TR F fRTaTaet & F99 6(3) F A6 Tag <4 | AT IcATahi/[FaTdshi a7 91
H IEh ATATE 1 ATGEA 6 SAAT LT I Tk T IuTee Fills ATl

v. ST QT ATAGAAT § AT F If=a qaqT w2 & o0 {aas 7ewnt & g&arad
dftue wgfa d@aet feoafor st £ of Raes et a g fequeft srea 987 g2
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vi

Vii.

viii.

3T 39 are faAT® 18 3wreq, 2023 F 97 g7 Rads Tl § S AT ATSg=ar
¥ STETL TLATAAT T IAHRT Ica¥ TEqd FHee T TLre 7T 127 2|

Raag & ¥ Mm@t & Ha|6 (2) 3T 6(4) F Aqa [fgd T+ 7 &1 ¥ §9q
AT 39 oY fafga awg-Hhmr % o ©rfeg & oo f=ml & 9&@wa #39 #7990
[ERIRIR I

AT | Hag 397 F gaATaT & AT 37 397 o Ieqraehi/Aaraent &1 &R awa-gmr & Jiaw
TEATAAT T ICAL G il TATg & T AL AT TAT &T| ITATEH T/ FATART Al 57 T I
SIY WeATaeAt U T Hag 397 | FTq IcATahl/[AITqahi 6 ATHI 3 TqT & 917 AT
T AT ST TS o

TR F FIATEet! % 6(4) F AqaR qa@ <97 § Aefofad S Scashi/Haiasmt Fr
EEICIERIE SRR

i . ATRAT 37 e At gngET Shere wiawen ffies,

iii.  fSretrry famsrEft A ot forfaes,

iv. FTEAT G Tq9ferdy Freded w1 forfaes,

TH Ica¥ H Hag <o ¥ Ffertea Farasi/scareest 1 g so= § Fatas sedmaet &
e faam gl

ii AT BTE=AT shiwehel Fhget, forfies,

TTferar ° RammEet & F98 6(4) F 9@ 9N # 99§ a5 & (AeroEd Jd
AT /STITHAT T SATALTF TAAT FITH o [oIT AT TeATAAT Foft 2|

i. et e grzae fofaes

ii. TR o SR WTgae forfies

ii. ST TR

iv. OIS =T W TeEh

Vv T AT YTeae forfies

vi. Free wivewen forfaes gfRe - |

Vii . FHICE TERTON S

[Nl anN

viii. ZdRET =TS & F reae forfaes

iX. ST SeThH TTsde forfiee

X. FET T2CRA YTEae forfies
Xi. TSI HAHH forfes

Xii. 9 TSI

xiil, T TET

xiv. AT T forfaee
xv. T AT

XVi. AIART SSET
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Xi.

Xii.

Xiii.

Xiv.

XV.

XVi.

XVii.

XViii.

XiX.

xvii. TraTAE YTEae e

[ e Nl anN

xviii. 3Sie XA IS TeH TTEde forfies
XiX. T TSl

XX. TEA TTEH U TETAITSIUS [fHes
xxi. =T T UeT Tedeq forfes

xxii. =sft st

Xxiii. HITT SIS SSFI

xxiv. TR Ffesee

xxv. TEETETeT TeaeseT
XXVi. FHEFE FiHEHeT

XXVii. T FHFT Teah (LIS

ST H, [T STeEe® dehaa<d THIHUL (1 § "Yaaral” 1 "SSAu” & 9 §
Tafdd) w1 Frgwe et ff SraTds/STaRTRal 3 SAATdH/STANTHRAT 6 TATaAT IALU T
EEIER IR ERERIRA

TSR & 9 % gqrar™, Tt q1q [aiahl, st 6 o3 SAN w arfiF Ba
ToATaAT Woil 2| ST B TeATaett il TTH=F Fag HATAT % A1 AT qr=A7 vt 0w
AT| ST BT TeATaeA Fl el = SANT 7 T&qa a1 =471 7T AT o7 Baag vaar
7 T fBd weATaetl T=qa Tal ol gl

Tg AT SIS U UH ¥ YR siishsl & SenT 9% g% #ir w5 off| oy,
TTfaERTY § former €1 3wt siie = fit safdr ¥ forw dag 7w F At F Ssiefers i
UH % HirE A 1 o= B g

A ST FATas T sraeas gt TS HAT T SATaad gadr Tt 75 off ofiT seartaa
et § T 9 A= R T 2

T SERT T AAATT ST 6 TATSATS AGLTF THEAT T2 AT 6 TATAT 64T AT T

ST wehee Toaeor o YA UHT HeaTiod =T 9% A4ET 797 137 8

T I A Al side weqa By g1 afoeRa firaa yuasrsh) i " =ea
et fgiar (o) siv Faameaett 3 srEer 1% Srene o =y 9T 5T J&5 4
TAAT & ATHTT W § Hg TE 01 S2qH IATE AT AL IH A1 AT a= il AT
F e ¥ FetiRa G = om e afaefea Fma o 98 9qr o o o e e
AT 2 T3 T T AT § FHAT qreadl ek e SERT il ffd qHIe A & o
TATT T

IcATEH /ATt ZTRT Tacd AT H1 AELTTF THEAT T2 AT TF TIAFET TR T ATIH
foFaT T =

FAATT ST TTeALET T TATSATS ST hr qarer 1391, 2022 & 31 714, 2023 (12
A1) #T g1 AT, &afq = sty & 1 30, 2019 — 31 |14, 2020, 1 39«1, 2020 —
31 79, 2021, 1 19«1, 2021 — 31 #79, 2022 3i7 Feirans &t srate 92 = G =
El

fRwTaett % M=\ 6(6) F AT IR 7 [FaaE TaEwri ol STewRl & q0ef Jiigs
T | T GAAT TEIT FLA T TTGL o & (o0 29fdaw, 2023 7 UF Hitgs qAaTs
ATt ¥ o1 Wi qaars | T A arer a9t Tl | /ifEE ® F o7wd A=t wi
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XX.

XXi.

XXii.

XXiii.

XXiV.

XXV.

6.10.2023 T forfera =7 & weqa Fe §T Ferrg & T off1 Forfera st 1 s
q9T - FT aag ATl 0 IR=Tord AT 3T o7 3T 372 10.10.2023 9% @9
AL ATE AT 3T, T HLA HT AL [JT T A7)

forfera s # 3 7 J%1/Raag T ¥ I @eA1 9 aqHE Tdhed faawer §
IEEIERER IR D]

TH ST 6T TRAT & 0 [Raag T8 g7 (o6 T SIqrel ¥ S §9d a1 ST 9%
TTTERTEY GTRT 0 Yehed (aaeor # &9 T /@ 2l

Raag Tl g7 MO ST 9% Y= ¥ T GAAT T A= 1aar % 19 gaveadr
& Haeg § = A T AT Hee FI T TR 7 TAAIqT o ITe H STgl Aa9TF 2l
TR TR § i U=l g=T T MO /T ¢ ST 3T (Ra9s TerhTel T TERT Tehed
Tl AT g1 ST Ha 3T, AT ST 9T AT & ATl TeAHIL Fl AAAT ST TT
TEQT AT T TATCA SRAAT 3797 TELT FeeA 7 fAasr o o)

STl Fal Wl T fRdas Tt F adHTT ST 60 AT 6 S Aa9qF AT a7 | AAT
TFaT § 3T 79T I8 IUTed Agl HAT § AT ST | AT ATeT STAl &, AT TTTETr o
U RaaE TR AT AFSAR(T AT ¢ AT ITeAed T2 % e 9 Ao 751 6 )

fAgat & Maq 16 & Fqa, ST % raea® a2l # f&aqr6 17.10.2023 F THErwa0n
fOawor % ATeAw | AT TogE AT H GardT TAT AT 3T IF X 9 fewfo, [
TTTEROT GTRT STE e JIET AT AT, T 9 SATaH [Hohut | Faiterd At 737 gl =7 dfaq
oot § grafe Jweft S arelt JiuT 9% THAE F a1 B qeqiaat it = £ S
T2

ITTARTEY GTRT Helg ST o forT 7odTe 72 f3awTr a2 1 sHieEhT =i = 81. 068

R Saare iR e 9=

I fRaag Temsl & A=

=i 3T ST TH a5 & I & AN | o7 Faas TAFE 7 FS A Aol 4647 g
R SN & AR

ﬁwﬁ?mﬁwaﬁ%waﬁquam F faer fTEr ©

FHTT AT F BT gears C¥eT frTee T (madE)” 2

HeT TFATSA A SIS & &7 ST 4T 31 § ST UF ga< & ga9 § Her fegfaat § uF
i Fr & S 3T 81 T8 o - FRATeiT STHTe (e fhaTeey srawmes) o ff -
AT ST (X7 FRATSeN STAHTEA) FT UF SAEH W 2|

THAEU us wEEEE Rusie 81 vadiEe F Gt sfom s 89 8 59 s,
wrea, i, SShffafar gt = Afawto, e siv & af

= S o7, & [{AIAT ofiT IR SR gy Sared TgEr § F A9 ¥ ol gl
FAATT AT H AATAT 3T T IATE I Al 3T eI fFeraarst, @Eemr

gferaT i =, w1 i g=n, Saare fAfaeaE, fima [y, Baer @i faue

TAT < AT SAS STH ATIEST 6 SATAT JAA T (AATATAT AT | STHAFAT 2 [
FT U AL F T IT TANT F Tl ¢ T T T2 &1 T AT ThATRT S AToToTs &9 F
et § i zafer qane 7w 2
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T.3

10.

11.

12.

13.

V. AT IcaTe FT AT TAUE &€ 29215120 F FAd SAATAd hAT STar gl
TAT, AATT 7T TAUH FIS] 6 Faiid AT gl qohd g SHAU Jg &5 6T @71 § &
TAUH FHIE Hael TIhidF g 3T AT T AU FHT TR ad § T g

BN E EIRURA RS )

FAAE ST A9 . 0T, F G & ATGT qg0 § QAN “HeT [T STTHIET (TAH1E1T)” %

AMATAT I AT TTeATe e o Saterd i FHiear = g od: aaa S § et 9o o=

H et F 9 21 g S | =i seare i e et G e
2. FAHIT 1T F BARTLT Feq1E ‘AT [Arsehia sTaETET (THhSn)” &1 arfofeaw w7
& 28 gadisT a1 THhET T FFT ST §1 AT (F92) #1 feafa § a5 v T a7 aw
T FT ST § ST HSIRUr 9% ZaT § 7, Al (g% ) FT FT SIaT g1 8T foArsediT
STHTET % &1 FHITT T §1d & T TF % % a6 § H2T G792 G917 1397 & G 517
g1 75 3 - farediT STIHTET (AT BT ST391E) i 41 - (BT srrarsT
(TT FEATZAIT STIHTET) FT TF SEETHT Z1 AT [BA12e 17 STIHIET UF TTTIT TeTTdT &
&7 & #77 Far §1 UF TEEAF qeqTdT # &7 & gHdihy F7 9967 1 Z39Rr
TIAIER, SRTHE BT, ST BISTH TIT [F13cT SqIF0T % [T 397 Srar 517

10. FAHTT U197 577 & G171 AT (717 STHHTET 8 [5d QHAIS1T 47 F7 S7a71 &1
el & 57T 17 TH- [FA7517 STaHE, 1,3-Sria7iadia,; 1, 3- d97STaH13, TF-
FHITITIAA T, TH FRTSTTHTET, TH-STIATIaA17; 1,3-HAA71eTH17; 3-57H171013 10,
qaHIeT TAHISTT 1 #ET SIar &
feEmd i Icare #r AT HHT gew SR AfEREw F srearr 29 F sfawa it 2921 3w
37T 29215120 F e1efie anfiara Foram StmaT 81 = o 13 v=we Fire g aiefas g i

ITATE AU AT S 6 TS [Hora 2

gt U T "egadl & & H HwH Hdm gl Her hATe_ ewe & fafve sifaw
AT &A1 H ST Fr2a? A, SS=atar attewe, =Ts At wremmdr s oarfae 2
T AT ITANT TS AT qiferme 7 g

TTTErERT I T @ o =] TN 5T I 3T Hag 397 | AT =i 3aare |ifds
Y TEEE A, F ST 990, 3are At wwa g, Fawer s feme aur
FEQRT o S AT T 3 & TAAT 21 T IR FIT IATIRT 3T Halg 29T | AT aeq
= HTae % STHTE OO0 a5q g1 T IIAT dohei [0l 3T AT o & & TAeATI= 17 g1 TTEwT I8

AT &1 TEATd Fd g 19 T SANRT T IAT(Rd Hqag aeq qreArel Faemast & =77 2(7) %
T ST o7 o AT Tag 2907 | AT (A=<refia 3caTe & q979 ] gl

Famredfia Seare $it fafawin gfer
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Benzene Concentrated
Nitric Acid

Sulfuric
Acid

Reaction

l

Nitro Benzene

Concentrated
l Nitric Acid

Sulfuric
Acid

Reaction

!

Di Nitro Benzene

|

Crystallizer

l \——> Mother

Liquor

MDNB
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Meta-Dinitrobenzene

H2 | CATALYST
SOLVENT
A 4 4
Y
| REACTOR
i L
1 P
y
FILTERS

CAT.

4— -
L MPDA
SOLVENT

SOL. | RECOVERY

A ’
l DISTILLATION
COL
CRUDE
STORAGE
TANK \l/
Residue

v. T ST T ST i seht i
g1 I RRaag e & AR
14, oo se A ot o s & aw o Gt oft o RRaes werer=i 7 i sty 71 B €




[¢TRT |—=ve 1] T T TSI © T 9

g.2
15.

g.2
16.

17.

18.

19.

20.

21.

22.

R SN & AR
T AT hT AT 3T T 97 | =T AN g7 A ferterd sreere o 17 &:

. Tg AAET HHE ARGl TTEIS fide gRT a2 AT M7 21 Sae® & 9™ 9Rd #
TS TAT ITTT & el ATLAT ITeA | @ e )= wiaerd) €

i g ATAET HAH I THTAT FIET ATAET Teqd Fed a9 FHIAT 97|

ii. ATEF 7 a7 F0 9. 7. § == Scars % et Scares / Ratas & gefdq g e
B a | T sramass a1 9 <o | TRl Faias & "@6ted g1 SH6 darar, aad o
AN 5. o, 7 =R SeaTe FT drara A2t AT g1 39 T smawed i Aaeraet &

ATHTT 9T = SART AT ST AR

iv. ATEF o ITH [AFATEet & o1 F Hiae ave] SN 6 uaieq fufa § o ag =3 =R 2
TTT AT aeteT = § 98 dAfHerd o 981 8

BUEEIREARIS I
et FaHTEet & Faw 2(F) =93 SR & FEAE TRsTod w2 8 -

YR FENT” FT ATCTT U THT TG FCATTH T & ST GHIT Feq 7 1317917 ST FqF &
3T FEHFATT T 77 & FTIAT 37 ITIEHI T &, [S7%T FFT 07 F THEF ITaT
FFT FEG 7 FA TG ITTGT FT TF FST [GedT 7T 5, TIrq T UF IcIIGF F4T TTled
Feg # [AFTaF] T AATTH T 187 gia & IT 7 & 39% AA1a% 517 &1 Ud TG
T FEIT” T FTTTTHI FT THEAT TTTT

TZ ATaE HAH AT STELS [IHEE FIET 1A% AT AT 8| T <@T AT ¢ T sireas (ot ar
STl T J75 SCAEH gl AATH 6 IT6 Tgol *** THET df &war o) qomy, srees 7 2016-17 7
AT I TETRT *** T 3T

AraEsd THETS, AU, 3 @/ SN & forw S geqad! oY Sture I 9=l & &1 §
ATH g FAAT &1 FqATEE F FTATT HOAAT 6 I AL SAA0 SHAaa!, ardl, R, et
fafamtor giegrst F arg aas [ Scei # Icares & giagr ) qar, vadiEn F o
fafawTor gEraTd uad g 3 SAET Fad @99 T F AR 6 IeATe § TART 63T S1am 81 T8
T =T o7 T AfRwTr gierare wr T o= ITITe % STaTed § AN A%l AT T4 g1 qeraT
& FII AT o TATAT AT 6 =7 GIAemsi § filg T 3caTE IATSd Aal gl aahdT gl

HHE FTH T 2018- 197 [***] THET =T &77AT % | FAT0d gl & 1T 394 2019 & Icqra+d
9% AT 2| ST TETAA 7 5= 7 9949 797 3T 9o ST 1@ &7 o2 7T gl

ATTH o AATH THIT & IATIA il IHeh! GHAT 6 GG Fq 9L @I g TATM, = LFAT *
FTZ STAIH THIAT 7 eIl e H ST 1@ At AR Fd g0 U T Teqd 647 gl FaAr o
A IcaTad T wee At & = o €1 77 T@r o € & S sEty # sqow e i
TRt 7 ITITee 39 T | FTHN FH § o9 Araas « AT AT o F9T F & 60 GAAT1 &F 8
AT TS § aqaT Tohed (3@ & YA S yeartad g % fow siher o=t i
forg #v & oo s9 e e R 2

RS T IR | 9q7 =F9ar g 6 saes grr far @ Scared %" Afgw 8, A, e
AT IATEA 1 "U 2T Ger"| TAT, TAT IUersel TR T acd T3 G161 {he off 7g
AT TR & 70 &1 S 9% w1 § A7 A TS ¢ 6 4 39wt [Heurad sreaad i o #
FTEqT § ST Rorfa gormar 2

I T T oA T #F 9t i S 0 SR Gfes smaem 9w GEw wd gu e
AT & o straas qrearet Raamastt & a9 2(7 (F JE 93 SN g 37 saad Aaaad




10

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

.1
23.

9.2
24.

& = 5(3) % qame fufa d@adt ATIE=t w1 T F2ar gl TATT Fa| 23 F fad & of T
fRrorTeres e & fRaw 5(3) F «fiae Fufa = fag wear sifem 72t &)

MIaT § deifeq g i fafay sy

¥ fRadg Terhl & A

W@%ﬂﬁ@ﬁ%ﬁﬂﬁﬂ%ﬁﬂgww@mﬁmﬁ%ﬁﬁﬁaﬁﬁ@%

vi

ATATF A IATEH TATE ATE TS ST AT AT F a0 gie 7 2147 36T 2

T I 91d g o TOaar a9 g ST a1 Y&TdT, AT &l qrasi=E HeAT
T IEF Thed Tl ATTAFT AT HLAT ATZAT & qT AT THT AT T AAE T FT TRl |

T STeTT 9 ToReT TeTshTe GTRT Y& S GadT &l ad dd T4 Tgl qTHT SI1 Foha T
& ST T 9 SHb U § GHEHT T 21 3T ATEHTET G 36 T2 A5l %6471 ST

AT FEeaT ST 7 Ao aet & AT ST 9T § S ITed, awdiad Atd, Saenl
TATAAT ST FICUTCHT Fael F T HI9E 2l

FAFT THTAT H T&ed AqITod AT T 5(3) o Siaviq S+ LaTd 3t=rd qel S8l gl
TFEERTRAT TAATT ST AT AT AT AT g0 & o0 q3ieq q1e7 T81 & 9747 3l
TSR o © 73707 q7e7 T ATAT & q1T © FIHFGES7” T HT IIAT 2l

ST QrEeTd AT 7 27 17 5|+ S F Toqwgser 91e oes &7 9407 a1
T TIHGSSAT Fl TRATIA T TITeq T FaqTT & o0 AFaRe RF=LT 1 TART 7ar
gl TTTEERTr & “gFfoq” |1 & U7 % aord “TIHgeT ared el gl ST -
FATET, TETEHTAT H AT qa¥ — HiHe 2 3T HFHl — ¥ 9129 X SF § 09 %
T =7 Ioera foha T B

S ST & fA=R

ﬁuﬁmﬁ%ﬁaa@ﬁ%aﬁﬁaﬁqwﬁmﬁmﬁ%a@aﬁﬁﬁ%

Vi

Saaret & U G941 9% TA==ar w1 arar a7 8§ S T gl 8 S| 39 g
T &l =9 & IcaTes &1 [[Ewn 88 =93 SN (U AU Tal FY 97 ¥l g, Fh
I 919 TH AT aF Tg 4 del gl

Fod! AT, FHEUTT, 9 TREad AR i T97 #@1-1 § a2 anrg o gared
TAAT &l AT T &3 F3T T /7 7397 2

HAEH o Haedl UHT GAAT T AT ZIT HT AT 64T AT & ST AT+ SHHT | q51 &
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Relative movement of domestic and export price of domestic industry

Apr-19

100.

101.

102.

103.

104.

o oo o o o o o o o o o o o9 A oA o o o o o o o m
e L - I T~ R~ R~ B Bt N N N N N S T T
S w8 Y o5 =5 £ W B Y O = £ W H 9 &5 = £ W & 9 o
=3 @ o =3 @ o @ o =3 @
£ 2 6 & &£ € 2 2 6 & & @ 2 22 6 a8 & @ 2 3 & a &
e Selling price = === Export price

) SR G SATRA 3 59 T 37T IATRT HT [Asaras

TTTEERT o o Halg aeq 6 (ModTad § Haterd sihei 92 o= Hham 1 51 o7 Iaaried i o+
T IATET T TACATE =] SN T &1 HT FT Al g1 T gl

STTERTOT B SRANT l GTd ST Y@ o dael H T SN T 7T Togeh ITiedl gl 3514 M7
Tt T AT AT 81 STl d1e F3d g o graith g Togs ariedl o =0 999 § Haad
T 2, T 3% g7 FIS dg1a® d1e7 ITAsd Tgl HLAT TAT gl THh AATAT, ST F Ig Aal
TqT FAT & o Fe SN FT Fie AT AT U faw ARt #wir G wear g1 St ;v
Ao 8 1o o =T 1 Hag <97 § 9 60 70 Srama o 107 9o eqfd 7 Jroar AT 927 2

) Fiafs gaerat

STET T 36 Th T Gae g T Aqi<h TTAeTel Ae F FT 2 Tl &, =9 da4 | Ig e Har
AT g T S SquH A F FaErT § A9 AT a7 e SERT {ATH FHHT @7 AT S AT
T § 9 Fierae o1 ar arav=ar § firde e STqa T8 510 STAsd FiXls T2 SIHHRT o
AT FAAT ¢ 1o ST Aate | et foehl § off 9T Rirae are g1 wiferer ag off 9 #3d & &
[ AT AT ST A ST T Al | FThT FEldl FL Tg &l THh AATAT, o AT
Y & TET Agead Q0T AT USTST AT SIS % qT% AT = IR T Hdl § Ferdl F2 @l gl
TH THIY, T8 AT ol & FSTHH FIOT AT IR AT THATT g 2

;. gfa 7t it 9

TR o 2T Senterd srqag-ll % arr afeq FaamEer § Faia fEmEt F aaw w awg
AN % forw uaemsdt Agiia #7 81 F=Emrde Sore it uaersdt #1 ag I T Jad
ITTEA ARG | HATd GEAT/AHe! il duarwe Faiia B w3 g1 vt av afq /i #
TUET §4 H9F <9 ¥ T HHT 6l qaqT & o0 fF=m fBFFar =@ 81 uasmEdt & Mo & o
Fod ! ATAYT S LTSN F Faicqd SUTRT 92 Afd Aty § f@F= Bam &7 g1 Scamed anrg &
SFHTLTIOT AT AT AT 27T AT TT @T 77 g1 F=mreha seams % forg sma [Fafm oo
(3T oo Maer o aREa iy ST Siea Freret 96i) a2 Faamast’ & aqag-1 § 797 [
TAATST ST A 6 (70 TF THETd AT (FT I 22 TIA9rd 7 T H) & FT A ATH T SIqATT &F
TE o)

S 797 Rgifia og= T i uAerEd F Y 9% wiEERt g Matta afd /e J =
qTfershT ® T T 2




[¢TRT |—=ve 1] T T TSI © T 35
. IeTEE Afddted | TgT T effer AT | effa WIS | et s
. Hrae (08 (To= (Tu= (%) (& %)

TIAL/FST) | ST Fsi) TIAL/HT)
1 a-i%rq-l—q- Qﬁ_’ﬁ-—aﬂ? *kk *kk *kk *kk
et TR 40-50
2 m **k%k **k%k **k%k **k%k 50_60
z. qTe 3T &t F T @ AT UG St SW1aAT
z.1 o= fRaeg T 5 3R T sy
105.  9Ted 3w &fa & ST g A7 gy it S9qTEET F 9y 7 o Faag e g ety

e v T &

Vi.

Vii.

viii.

Xi.

Xii.

AreEs F TR 9T Fo Scared (T ST AR F 'HT g FT aTET AT g, S
T Teid grar gl

ii. = & STTEreRier AT, AT Al T SAATAL 7 AT 70 FiFord TRH AT2EHT & 8 g0

L

T T AT gr=T vAT ¢ T At @i % sttt R wr Raia aeqet & Ioad gy
G AT AT &; TAT T2 &1 A eqT areardt e a2 o= oy foar s semr &
LR EEo I FA R

T JART 7 2016-17 F AT &47AT § 5 AT Jfag 0l gl FrEH wreaiy w1 § [ama
FE o ICATEA o (o107 AT AATAT T2 SATITE HXEAT hl ATATT A5l g

aTaT | g, T W o ohTae =TT T2t g1 7R § 9= giy F 9 Fw gwqre
TEl 2l

TreATdT e & ATaS[E ATATT THI €L I AR T 3 AT A Z907AT g 1o =11 F Aramq
T9T o IATEHI o (o0 TR TRl STEed gl

AT TETAT 7 T AN FIET TFea?, 2010 & = o ATATAT F &1 % a1 F qras(@ =6
TS H T T FHILIT T Tl 64T 2|

FIAT T ATATAT S ATT F T 3T T AT &t it TATAAT o d1F FIS 9 q94 qgl
L

T SR FT T T o6 &A1 % AMIES! § Rirae o< g, Qo &, FiT & o %
T SogaF e a9 Ted § T F AT a9 A

ATAEH N AT S, M1, F Hag a6 6 AATT & HIOT T AT &fd § e &afd el g2 &
S IH ST Y@ T Il [T g &1 s @a<l dal § #4116 2021-22 § 2022-23
(Fr<rars) # st § 54 yfaera ferae «rg offh

TT=ETRAT F O THE & (o7 ST 7aT 7 SF T Q37 § 9t aaa i § a8 §9q
el g1 STSTIRT FARTIRT T AT ITATRT FT IcATET FHIAT g AT ATFRTHAT FIET Ifoarea
SHAT | el THAISIU gl Agl dfod I THT AT 2

FT 2022 F forw arits RArE § AT RN g1T I8 d9qed & © afeey § 98 uH -
TRATEe 9 STIHTEA T IcqTa &Har | 100, 000z/a9 7 w1 Fe i ASHT T@ar gl
AT TRAT %7 Fu+T forfHee TaagRT a8 dqre F3aT § [+ Tg Fad UH AT JroET
g ST AT § /T 9T 97T el 92 9T Fed T 8




36

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

2.2

] SR g 3 T sy

NI e NI anN

106. dTed sfiT &afd & ST T AT LT 0 THTEAT & Hag § 70 IR g Aefortaa g

z.3

107.

108.

[EREDEK

vi

Vii.

viii.

Xi.

TaTdt IcaTas/[AaTae ok it A 9 AT | gl it GNTaHT F 9T q7ed 7 @l g
AT THA THE G AT I ATEq (o A& AL 24T 3|

i. T Y RRaag o T G9TaET 981 g F AU I ok gHAT # AT et qreg

TEd Ael AT 81 T oft RRaag qers 7 qrew fr squteafy frg w1 e a8t
T 2

[ AT A AFTT FTH AT g ST qIied qTAT SAfdwd HhiAd 9 U gl At |
2020-21 ¥ fierae g (rferspiora: wifae-19 & F120r), 2021-21 3% 2021-22 %Wﬂ'@’
g2 g feers # (@ § Rerge & #w) fege ord) fget sie adae s '
AT i erfd Tl FehTereqeh 3fi¥ Tt sTfer T2 2

=9 & 919 9ITed o €9 ° [HUe T f9dr g1 gl THUEAT § H9 A H7ar 1.25
AT THET (T 1| T ATEATT TR hael AT 6000 THET AT\ exfar srafer & 7ir §
5 g2 §, TEq SHAT AT HF Fof AT /T & HThRT ATF 2|

= | FE &1 ° IET &, S geda: Farareadr g o7 e o St e 7 7
ATer ATATY 21 T [ THTH f TAfq § Fqriera qred &7 F7av gl

T § GFE T IATEH AN AR T AT g § Haer FT @1 g S A+ il
STErOT A HAT § 3T gheg FT

= FT FATa=gE geT ST &eme 7 ar AT SN & o0 UF a7 @ail g eIl
FTINT YT 3T AT SRR[ENT T HHFA HOAT [orHce 7 AT ) F AT § TH
@ FITa qeT & w9 7 sTtwsa o 21

T | ITATEH SHAT FATAT ATAAT SAHATSH o ITANT o [T SAHA AT TATNT T2 &l

AT AT AATF AT FARALNA | STHIFAT S Hd ] FaH TgeT [a=1E AT g0
G FA gl UH FHF 9 AT STTATAT il IAeedT & STelTs I Tt THTE T

ST I&aTd ATE=AT § Frieeprd § e o & smaes gy yacq qre o qa1d %
AT | TTed Sii¥ T hl TIAGEEIT HHTEAT 2900 2

gfaarat Aatas/scares T JwIoEdr o STeaey g0 &eauor & JFia & aw &
TR ST 9T ¢ ST 3907 3 [ (e AT 9% ITad do7 T i SS9TadT & 91 q1ed
T Tg &1 THHT WS Hild 6 (o7 Fils 9187 qg! FT 737 2l

T IR ST

FAATT ST Tah (HOTTa qEeAT ST 8 3T 8 ST+ F7 3297 TeALdl (e hf aarH hf Tfa &
T3 S FATTT &t T 1 AT AT qTed o TRomdt Afd & ST T 7 @i 6 = AT gl
THH T A= FEAT ff outerT € & T an) oF ARl qTed F 91T FT & qrerd Tae

T I F BT 5

g AT e 7T 3T § 7 91 At & FT efd ST g1 9] SART 5 Tg A arar har g &
ALY [ FT Al agr & fefa § erfq &t Eargir $F FA7aET g STeeey o Seaaer
T gAY FwTCH A 2@ Reiew 3q S A g g T A e ety i fRufa # are s

&ATel o ST L@ AT [ALTGIT gIe ol S9TAAT g1 TTIETT 7 ST sl TRAT 20 gdas Tl

FTT FAT IUerse FAT A= T=AT 9% qTed AT &t & T 1@ 7 G g 6l 9781 %

Tt & foru o= T g



[¢TRT |—=ve 1] T T TSI © T 37

109.

110.

111,

112.

113.

114.

UHT HATAAT (20T e & [orT Firs fAferee qgia Suared a8 gl oy, Faamast & saqag-1l %
T (vii) | 37T FTAT 6 ATA-TTT o FICF ¢ 191 T2 [a=TE FHLAT TUTerd g1 T2

i T H T ATATAT o gl ol TS T ST AT | AT g T TATAAT Z907T 2l

i. aias & awar § o ey ' 9 Aued 9T a1 aee, AT gig e S R
ST AT & @ & oI o= [Hai arsel i STasedr 9¥ A= F3d g0 Ad &
TSI T qTfE AT | WY Fiag T FATAAT F9TTAT 2T

iii. AT AMATT T HIHT T VLT T T & ST HA Al T IR ZTHHRET T AR
TATE TET 3T IHE AN S AATAT T 7T F g Frey T 91T gHf; i

iv. & T FTAGAT T ST T ST L@l gl
THE SAATAT, TTEHTLT F TTeA T = SN T TROMHT &t F ST Y@ A7 gy i FAraeT
U TS STA ATl 7T T LT 0l AT ST o0l gl FHATAAT 6 HIAGS! hl T4 AT 8

F) T QI AT S qre

Tg <@ AT ¢ T T &t srate § §ag Aramd wrhl (i T8 g Flae-19 g & FHIor
2020- 213maTd # RiRrae s qoae=nq 2021-22 § rarai # Tl i g2 oig 7 | Fwrae %
FT 2022- 2334 T RiRTae o1 (Fft TerahTal & SAre & ST A 7iv | Firde 73 37
afsae 7w # Firae % Fr g2 2))

ST & uqT =T 8 5 adare stafe § arew arieie e ety anieie fasel & st ave o o
AL | AR ATIF 98 T g1 o1 Tg <@ AT g o H9 & ITATEHl F AT a1 | q7ed ol
SY @7 AT 81 29 SIATar, aaar Ieiets F X0 297 H ITAEA ol @9d [ a@d gu SArATal il
HTAAT T ATAF B

g) R arat § 3fE F aEgg swm fiaal § 9 fae

ST SO FATAT T € fUwer <7 a9t o S YoTe ANTal # gl F dras(a AT HHa # asir 7T
e g 31 T8k STTET, =09 S 0T T SATed 3T (AAtas® gy R Sd AT A8t 4 T P
AT, W%TW%%W%W%QHﬁﬂmﬁWﬁﬁ@mWWﬁﬁW
ST THHT HIS TR A5l g T Fad I § HAar 9 gl F1 AT AU aead H AT AR
& faeeror | 997 Far g T == wa [fatet & fimar § atas =7 7 9hg g 81 a9, S\ &
IcTET o I 1 AUt § 9«1 fradr | 9T w7 A 2

M) A T F e

AR Aarast @ atas 7 & gt & oo [aiar & 999 § a1 T5qa 6 81 9eier
f=Taet 1T Yacd GaT & Ao & a7 FodT g o afae T § 19 & ScaTahl g a¥qd:
AT ToF | HF HIAd 9 AT &1 =aiq #6am @0 2|

ERIEETIERIGE 7fAe ST AT e ferfies

EIRGET

JUH TrAL/FT

TAEdT

TUH SrAT/FT ek

T AT JUH AL/

% *kk

% IS 40-50




38

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

115.  o1q: 7g <@7 AT g o A7 % ATl o FIhT 9Tied Hidl 9% Y 290 T 3caTs &7 =aid Far g
S U fATal & AT 39 § IR T HT T 3@ §U IR ST 7
) RAatat f s wm=

116. =¥ IR &Y qRiE Aavdasnt grer fae 3o F1 Faiat & a § Tad gaar 9idt g & S\ +
ITATGT o SACATEH ATTHILT AT T ATEL 90T T Halag qeq AT AT 7707 § F77a Brar g

RIS IEENERILED TATH FATSET T8 91 forfiee

EEEERINEIREE E) TUH STAT/FST

TEA A TUH STAL/FST

exfar AT TUH SIAL/H(T

% *k%k
% ¥ 40-50
T) Tag < | ATIAT &HaTg

117. fRa semst & arasE afdardt Baas aewil § 99qra«dt & d99 I § A9 H aq9ar a1
Saferd AT T s21=T A8t 2o g1 it aea € & anfiae fatast § =9 @& § @q g=er
T fEmaT 1 B SRIRT § &9 |7ed % qr faftee Icamashi &t erwar gadt SEaht & gl 3]
ST T TThAT 6 ZTT STeTee FXTAT T2 ICATEHT ahl BTHAT &l ST FFTET &

SR IEETIERIGED FHAT (= H)

[EERESERIGIE IR e DR T 17,000

HTETT AETLRT 0 65,000132

CIERINRUEEIE L) 35,0002

T3 SIISIT T4 RHEw FAAT orfies 20,0003

T SCATEhT il FeA &HAT 1,37,000 THST

= 1,35,000 - 1,45,000 7wt

o
'https.//www.precisechem.com/news/current-dye-market-in-china-producers-
stop-receiving-orders-prices-soaring-dramatically/

2 g3 FEIT ZTT TAT TeqT AT &5 AFAE 4.1 F FTAIT )2022 % 4T TITIT THE
#1 FIfv® R9id 7 3577)

3 http.//www.schgchem.comy/about. htm/

118. =g =@T 74T § 3 U 7T wiaaret Icarash/Hatas ST viae-Fa T &war 65,000 TH 2
TR AIC F3d & [ 9d X A9 T8 318 o Ueh H1F IcATeF gl Tg <@l 37 g o =1 &
STATEHT % ITH TAAT SAHAT g ST AT T & FTRT AT g1 T2 Trerer eraar g v ot v
fRafa & WTedT I § 9Te 6T S9TaT F907dT 2

119. =¥ SN F T &F g 1o AR URHAT-HT =19 & HIs[ar AT eAHarst % aras(@ aaar o

35,000 THET #it gixg FT TFT gl AATS 6 I S I&T AT af AR [aids 7 Hoet g
SHAT Jlg | THI AT, Tq T8 TR T § F9d7 @1 1 T8 998 a9ar 4 iy F:2 27 2l
Sraarat Matds 7 8@7d a7 T8l &f 8




[¢TRT |—=ve 1] T T TSI © T 39

120.

121.

3.1

122.

) Hag ¥ | Icareehi w1 Rataere ger

gtaaTdr fFaTaest T T&qa Ica¥ AT At BT S gerar g1 Fatas # arsr 50 wtaerd
Icare At % forw g1 sfasrrdy 7 SfSrai siwei o & arfis fare (2022) 7 3@ § & Faer
FT I ATERTera: Aata ox g1 arfis R #§ wea &1 731 & e us wE Ta9ey F =7 9
Tt T H I9TAT AT g1 T8F AT, e gRREnT o wivawa fwudt fofies 9 off wrea
T T [FATT TdqeT g7 g1 IR A99TEE F 159 99T A1 SgRA §:

A IeqT [Refafad 29t 7 89 ara &

9 T g T0% g T == § AT st e\ dr 7 STANT FA & O S ghe A i e §
S| AAT ITATERT o T Ik AT AT F AR Teg TE3N T (9Tl AT il 4T |
@ gU, 7 THTH g 9% A1d | €9 0 70 (a8 g 6 3g G979 &

T G LAY B | s L
T Togh aTiedl g yEqraar
TR0 Taeor 9 o177 Togeh qiedl gl Maferiad s fhu T o

i TSI fAERr F I8 "€edT 10 9% T i Icared WhhAT & forg R
FAT ATE AT ST FTHF 2

i, T2 3T ITTE T ITTRT Fleh (2-ATS2l dofi= &l w7 AT 14T 8, o6 3aure
T 85% THAIEIT, 15% T e Tfi<T v e & forw s for ST 2
AT e T =0 o 7 3oame )| Soares/Aatas fF SEERr &
ATATT T WA 3T H1 H J9F A8 TE1d gl

iii. ST I AT IcTEH/FATAER T TERET AT AATH THIET 6k AqTT
T Sl AT FT ITATET FLaT § Sreehl I AT THE 0 el § Fgl A
Il gl TohAT 7T 2

iv. TS sreEe A=t oY TdIST FT ITATEA Al HLd T 4T HL @l §, dl e
s fAtas i et Gt =g @ 7% 99 gt g & Sqfer 3aree &t
AT AT = HHT T M9 gt gl

V.  ITTErOT 7 Smaed | I9% g7 a1 T At o Tt 7 A F d9y |
TSRO HEET AU T FAT THAIST i AN ol TOET Fd THT IeAehT
forshT =T erTtorer foraT T 2

Vi. SEEE 7 AY I F Gl 580 & 0 POl F 92l % 2 F91 F7 S o T 2l
Rafa amT=r g ax T #r 3T sgae F o s Rkt siw
FETHAT HHq S Jren it forfa a¥ fF=me 981 &har s a6t 21

vii. YT 3 AT STaTEE/HATaE® FT FAT g 6 aTee Hdl F AATT @Al
ATl o AT AT F I A =T AT F 91 4 TR Staw a2 T
=T fRata T 81 foht g7 1 ammat & oo gt R @ g #1018
AT FILT Q1A ol T AR | HF T d gram gl

viii. ST TRET-RT A g FU oETE T UAEEs § gEes g eiT 4w
AN | TG e {7 FAT aoe BEery e &2 & fore 10 |7 a6
ST T FETT A8t o

ix. STATERAT I AT SCATEH & ScaTaT &7 50% A &9 ¥ IR E, THUdT,
TETATY, THSIUHT FT ITATET FLA & o0 ITART AT FA1AT g1 ITATEA HT




40

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

Xi.

Xii.

Xiii.

Xiv.

XV.

XVi.

XVii.

XViii.

XiX.

XX.

XXi.

XXii.

40% <+ H T 3T B2 a9 § =97 SA7a7 8 ¥ Faa 10% Fata & forw
STANT T ST ) ST sty & S A Fot Scarad &1 #ad7 .69%
THICT SASART THHAT-hT 9T | G &if ST 981 2 781 2

POI & forT <= # Icareai & o ear i Sy, Nt Scare s A F uE A
g TECAT FT IcATET 98 Y (AT g AT AT Al FL L@l &, THe ol (aa<or §
HTA T IATET F o & H TqTIT 73T Bl

SISMErST AR 9Sit 9% 22% e AN it 9] SN Al T =d geelm &
2T &, & 1987 # festre=r fora sram am

aeTfReed g atfa A sraafas sgr-=wmee s @ g osiw
Freatas i a smemfia T81 g1 IR F7 = 2T 1T AN aredias
AT &1 AT AT, T o 22% STAHTS i, O ATATT & A I2ART HI
T qreT et 2

22% ROCE T reme 1987 # fRrae 36w 12w o1, Sia =47 22, F{qie
TT S THT GRTHIET AAT-3T 1 30 qT % 1 Trg S(9d Agl gl ST Tahd Tl
1987 § AT 18% 3T FIUTLE < 40% T, 3T AT 10% 3T FUNE a9
30%  HITH gl

BT ¥ 2T S Raa T 3T o= aAT9 ATHa ITEErd #7 Jad e
e Euadudy @y § & e wfeerd grr s i 22%
ATAETE At 72T "Ly TRl oft FiTR fedt &t 2ot 37 3 Awe uHeEdt f
TUET AT U TET-AET T T FAT 5| AT & FHF HHd T {as0! hl Teale.

SHETUHT &°T RgTia 807 % $aY UF T=g® el & &9 § {59 &3 & fou
gstieha Tt 73T §, STaral 9 S= & 97 920 § | 907 T g i ot
TATl JT T g greAieh, TTaaTal T 9T 41T & (THAT) | i 951

SHETUHT g7 70 0 seRry & ST #3 &7 aqare f3 sgiar e & forg
ITANT 3T ST T ST 99 FTETHTT a9 9| TR foaer & ag ¥0¢ §
Y AN 9T AT A1A7d & qod TATE F1 fQgwr 27 F o o 2019 7
FE<T 2023 FT AT F T srera® & o s FrAar siT =Je fmdar 97
IEEIESERIRIRIRI

foger 2 aut ST See a¥ % I AETE & TG Y TAAT TR FH ST
=

g <9 F SO 3 &afd & ST W@ A7 g fil Fle FATEAT 981 gl
gt o AT § s a9 & QAT § S Aty § 54% &t AT fiae o)
AeEF FT [T qoF o9 goF | ATF gl AT | STIRT AT S aret
THIIEIT U FF ARG ATAT IcI1E g STalieh ST a9 § ITIRT F7aT ST et
THAETT agd 3¢ UET aTaT 3cA1g gl

F1E & FIT G ATl AT FILHT 1 ST FIA HT AL F7AT § SFHATA
gl, ATTTEAT H AT, ATRF TAeqdl, s H Aqien Teqmar, =ara
ot & g fimae, wfa IfHe Mata & § agaqt fEe, 9 #
A

T SN T ATIR ITAT AT &7 [FEaw 3T Fiaw STanr @ a3 &
AT 2

= fafere o #7 oA § TEd gu & = 7 et s AR arsae &




[T |—=ve 1]

HILT T TSI . AHTYTL

41

XXxiii

AT &, Il F @A T gl gl 9d § F A3 F AT 70%
AW ATSEH F foeg g ST USIET & 99 981

. S T AT STATHIAT FATHT FIET & T Tl TATH ST

Xxiv. TEYHE s 22 FT Ui A AT Taq Fq1s T2 g T TTAE sofeh 22 AT

XXV.

XXVi.

e A 380 w9 Wi R 2l
SUTHT T TTAhe TATT AqT 2.4% T AfeaHhad 14.2% TH gamr ¢ |

TSR | AT § o dg Soditagd qal @l S HY ST TF 7T The (o
oo ST FY o oX T=ge aer o feeafort 3 e

.2, I ST g7 wegfaat
123. m%%ﬁwwmmmﬁaﬁr@aﬁﬁwﬁﬁ

Vi.

Vii.

viii.

a9 FEQA & dfa® IATET H A1 T AR AT THg i [FeHars
qIY =T 2

ii. T RO F aqER ataT TATRIT S #T 9o 2022 § 589.9 ffers

FHTGHRT StaT o, At 2022 # &fEq =+t g geg 7 o= #3d gu
1,65,000 Wiz =1 a9 2022 & == 7 AT TS FT TTAT 87% FBwm
o, ST 9ga =7 2 SiF 6901 a0 a1 & JIET & 9 2

FraTe RdTE # wigr 3 8 5 ST AT St Y 9% tadEiT #5999
FT AT g, P afas @@ 0 R 69% I BEErl g1 AT
FNTINT A G a1 ¢, et qgras RAar SoainT uiHar-60 U 9ga®
FIAT B

TR 0T Toaeor H WTTEaeor F 9at & | Are a7 g o et ff s=gw o 7
Raie 9% 99a T85! AT § ST F907qT g T STANTHATSAl AT STSALENH SN Fl
TE-STUT Qe % FR0 STdghe TATE/THTE T TTHAT FHIAT 9T & T qEAT
FHIAT T

Tg TITMAT FA o (o0 RAFIE T T TEFET T2l g T STATHISN 9T gk &
faeq a¥ afaset T 924 i FHTEAT 2

9 TH AT Lo RTATT ST 6 dgd Hgedqul ATATd ST 9T JaAT S
# ST 7o e afa o i1 gefaa w2 o agae -2 gos
T AT &1 3T FETAT ST AT

ST= % fUee @i it q@dT § aaar" Sti= § SO /Iiei i aafa Arfer e
AT | THR AATAT, ATATT FTHT FH HHT 97 BT BT 2

TETET SIS & a1 ST (o AT [0 T SITT H Tg= HIHd J SN

ot T @RTT & AT w9 8, e ae a9 § agaqul §oF Hal g i
TqTEAT g

EATT H =L AN 6 T | T gall, AT AT HIAal H Ied@ 4
frerae % a1 Tod wrhr fieee o) Ao, eE fr A A gl T T
T RN T e eafy R

Sy T Ffwes Faet e TRE 1 99q@ 3ares @l 9T,
Ffesw I I8 T T AT 17,000 Hifew = 3caraq &war #71 2019-20
H = dTe § ATq i 7T AHT S "geaqur off i POl § y=toq &7 g
srter off1 zafory, ey et wfewes & Gafad gear #7737 i



42

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

AT FdT T2 ITAT HEgea ot TN A1 O TRAT AT

xi. g7 TF o Fifae-19 § fF, =0T & swarfaa arama 5 967 | arene Feamr &7
TR 35% oot T forT 3T 38 a1% & a9 H 48% 3w POl ® 43%
REEREL

Xii. STTRTHRAT JWT 7 TAAT & T AT Th! T GHAT FIA o 70 s Sl qreg
SIS A AT g AT ZaferT o fAereme siv @ra g1

Xiii. STANTHAT IART T 14T g FoF Ae #iT afer F 3 a9 J\E g T a7
ST T ARTeT 8 i wTfareeer gy |@tis 7 far s =Rl

xiv. STT= Y srafer § Fiwd Ffdare =7 & oo s & 5 @, vaered =i
ot qoa & T ¥ #9 §, Res aRommeasT ST 7 THEE el gl =
TR, TH GTd | SAHIE Tol (hAT ST T6dT ¢ 1o ATITT & F SR Al AT
THAT 2T =T 2

XV. FATT T 146 AT F areeted & ¥, 139 f&F amie it #isgar Rafaat & weor
o, e = ST AT T AESTIT FIA & (T HSgZ AT T=T FFi 16 ag AT
SATATT & SATCET TS o0l (eI fd T 3@d U IcA1ad el | 99 M|

xvi. AT # FRmEe & arasE, A9 § g w6 FF hed 9 g 14 g, e
ITATERT & 70 AT ITUTEA THTGE g1 AT g1 T AN Traiel 6 qIeqH o
faefY % w31 o & =gt 9% 5 et # oft gfy v wgfy 3=h w2 g, S s
FT IATEA =TT gl AT 3i¥ IRumHEa=T IcqTa+ & fafa=taa B wm,
EpE I G IR

LRI ED EAURARUR R L1

124.

125.

126.

STTErRT0T F Togah TSl ZTT THe 0l & aTa sl M5 TEIAAT =l ST 01 g A i 6w 2 & 7=
feoafirt Tgers T € St uger gf A &9 & 1= T A7 Tehr g &l sifaw et & grEiis
TRME § 9= w9 " gaigd AT AT g 3sge qTedl FRT THRCEIO 6 TSl
feroqfor/seqiaat & qgel a1 31T U ST YT FIRT YR |71 T {21 AT ST A= 60
TS 2

AT =g TNEAT 7 @ [T § 1o T SEANT GIT TG a0l M5 ICATE ATAT TH g8 a el &
o =8 LY T Tt 1 Soorg 981 8, ST 241 fashT T SeTe € ST IRl 9t TS ardEy
e AT T 77T | HaEterd UE W S ST g UTHART A AT AT TUET Fd q9T T SN
o7 o= T ST 72T 81 TIfEeer F ST sraed A TN T Y&TH i T8 AT Y S5
T AF-ATZE TATIA FIT TATIT SR | qle 63T § T3 70 ST 92 ¥ gF THSIUAET, &
IeqTE H TAYE AT @ FT AT FLAT 21 ITIRRLOT T AR g7 2 6 Arirerrat grar aqrs € #ig
qTe ¥ UG | FaA TAIE T IAAT ATAT [ 19 § @7 747 g oA« Tadi=ie & Icamed § 99q
F1 T o AT 3T ARy F Ryt F oo e f 1€ mya § srfid s o
ITATE A 6 [oIT g WA T AT AT Aol & 3T TH ATAaH o FL0 § & 3T w7 197
gl TH I SAEaE® J @G99 ®9 ¥ TAARU & O Fg 91 it e & G997 & § Sl eqH
AR sie TR F Iearas & oy Fg 77t it AnTa oA 781 2l

TSRO 7 = 0 o 7 I7a1e I § 3aT o F0 A SAN ahl AT AT a0 hiad o
afer o = 32eT * for, yrfereeor F 3are & 99 I [99.8% |idr] F o e =T #i
T ST AT ra & oA H1 T <@ TAT ¢ o AT stater st =/ Aatedt § F q1T H A
AN T AT FrAa = FHd & At off| 69 JaraT, 9 SN & =aiq ge7 = &ty §
36% ST o7, T | ST fash! il A7 Jgd qa-17 A7 =7 T 78 oy [awmer mw & =g
AN 2020-21 F ATATE FH FISHT, T AT Al AT | FATT AT F ST HIAT T FeeA
H AT AT| THeh STATAT, ST il AT H S{q< agd AT 9Tl




[¢TRT |—=ve 1] T T TSI © T 43

IEEEUI TATH 2019-20 2020-21 2021-22 2022-23

GEH T wifew o

A

W *kk *kk *kk *kk

ﬁ—zﬁ—d *k% *k% KKk *kk

i o & /Tehetr

qﬁ *kk *kk *kk *kk

ﬁ—q-i—d- *kk *kk *kk *kk

B A | N

3;"—(1—{ ﬂﬁlﬁﬁ_@ﬁ *k% *k% K%k *kk

0, *k% *%k% *kk *k*
%o

ot 15-25 (15-25) 0-10 30-40

127.

128.

129.

gfaaTe & arer Faias/Aeiar F 2@ BT g & Iae a9 are Scaradl ol g FHAAr Jer
TSI ARTRT T STHTS T2 1 THA=Sl § o1 H91 g ¥ TF o1 91 10 07 qh SO
T AT Aol T| STIEEHRTOT Al AT g o SO &7 stfeaed A1 stquterta @ #1 Fum g = &
AT AT & T wisaT S st § S ariet aveaa § foreeht st e 2

AL I AT IATEH/AATTH 7 AW gl g o 396 Ica1ad &7 dhad 10% =i Frar smar g &
I T ICTET AT 90% Hag F€en 1 T a7 fAsf 1% 9% Iw=nr faram srar § a7 =t =12
fAmTarst 1 3= fo3m Srar 81 39 999§ A qie F:am ¢ (6 e gy faie a2 a1 T2
2022 % TorT ARERT ARTT it arfis e w0 w7 § [fdy wedt g % 998 & @ & o=
T TEATT THAT, HITH T AHHT, FATS(IA, I RIAT, AT, A, GIqa ™, TEam=eT &
& H FiT T Z1 T, TTiREdT i =T Fon = | qar =y g G afqwrs 3 arer Rataw/Aatar
F form St w1t i afq ATl 7 Fae ~gaaw Ham7 7 afe g, afew Fgaqy o7 dfia
TAAT § AT ¢, ST TH T [ GRS FHLAT g 1o HATqF & I AT AT e ¥ s areqar
TEl 2l

HARATT THHAT-F7 7 T a7 & fefrems & o =ae ST g7 & &7 T8 AT ScaTaahi il
SHAT ST ol Agl gl IR T HAT IcaTaahi 6 (o7 Th Tl Hdiid Hf g, Sarh
TTTEEREOT 0 A AT SAHAT, SCTEA, J¥ @Ud ¥ FITq 9¢ STAEET it AaeqswdT gl T8 a1 &
T g T a2t awar T@q & FrEsE, FOET 9 AqT AT 6 IO H TTHRE STl T2+ Tol
AT T AT Raias & o SR ST Y& FAT agd AT AT ST TEHor § qaarT
et & forw ST 9= o= T g [MaTaes 3 7o | sl U & qT9 &THaT sl STl |
SUTee qel HTS gl Vel fourfa § Sgr St Rt 7 YTEiE STAERrT Y& qgl 60 g, e
T I O SITaRTT & e 9% el FTAT SAEeds g1 9 SUNT F THg 6l Haadi 6 qref
AT % A16T TG o0, AT AT o ATl FATaa F G Rl AT HAT T 5f HITHT @ 8, &Y
T o AT Tl SHAT T SATHHIT TTF Tl ol g | Tg A qle o671 747 § & ’ies gaars & 9877
fRratae & 3o =7 & a8 w19 #3370 % forw Fwgr w3 o & v agqg st grr awar gii F d9w
H B AR FT I1ET Aol AT| FATaF 7 97 G § Fae a1 gl I+ Aq9ar Feqe U seara
g T I3 FTITT ST Al § a7 TEHT foeqre 7t AT STuam| yrfgewor a8 of 9 #+ar g &
S| ITTe® & "I § FeeAT g3 3fiT 9g SCUTEd H dTg< gl AT, Il &70aT #ae 17,000 Hifew
= 9T AT 81 ATSTINT ANTIRT HE T d7aT qohel AT /AT & 10 A7 & AT g ¥ Tqorw
Tg ATLAT AN 10 TF Agea 0l Gadl g, @IHHL 9 adATT dare § ST i exfa AT &
FIESERd




44 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

130. STANTHAT AN 7 IE Toh SSMAT g 1o FqHT VS-S0 3UTT 3I=q gl g Fiteh 70% & Afeh
AMATT ATAH ATSHH o Tgd AT 8 ¥ UE-STHT oo & forw srfaeaamefier 98t g1 wtersor qre
FIAT & T (T) STATT o T[0T & a7 FoAav g o e SFar 90l % qgd sard @ 50% &,
(3T [ AT BTRIT FT SATATT o S[eF {h AT o AT qeF | FTR g | AS oF
AT HTAYUT FT SATT GoF § ST TSIl sl qTe o RAfa § =i &t 91aer F7 9q7 a9 & o
9 TH ATHIT o AATT Jod & ATF YT g1 THh AATAT, o ST FTHAT ol TAT HThT
HEAQUT &, 5T TEHT AT 50% IT 70% HTAT STAT g1 STTErH0r Ig o Aie F:eam g & 78 eg
g T =T IcaTae 9o H<h ATIrd T QAT § Q[oeh ST g o forT & Frdd F1 a9d 72 T
TTTEERTOT T HEAT & [ Tg TTE € H AA[ ScATEHT G AqEaTal o [Hegior 7 g gl =66
AATAT, o STTATT o TTE T § 39 FIHT Fl IATAT g ST AT IcATaaRT g1T TSeT i Tae
&1 Rurfa & ager ST it g 21

131, uaemsdt it T F forg R goft 7w 22% R ¥ day § gegw qidt gy B w sy
& e |, TTTEHT0T Al FLqT g Toh UHSSHT il 0T UST-ST0T (RaT % srae | 3T Srfeaaor &
AT e 3 a2

132. o= =g TIEAT GRT THEHIT & 18 ol TEQIAAT § ISTC TT AT Thi & G §, ST T8 0l
TEQFAAT T TALET &, ITEAFIT F 3 TEqiaai 6l ITYH =T | (= f g ;< Aqd =ewui %
TTHRIF T § I 9F1d &9 § qalied a1 g1 T Teqaar 90 & ST @ I g i Hf
TATIAT, FIEOT G, I 7T HICHI, TATT AN (g o garerq =

T. ST T =0T % T2 siie o7 2

T F B9 Teer g R & e

133. AT 3= & f5d & e # o7 faag Teael gy Mo e o6 1 ¢

i STAEE o [eF AN I o AT HAAT § AT gfg il g 3T a8 ATRAT aTSX H THITIFHT
T ATH & TET g A6 STk WL aroi § Hra i 2l

i.  THITETU % YART F TTS FT HHT0 e aTetl el AT w9i=a7 Afeshierd: THuauas g
AT T =12 w1 At v § smwd § #3949 qhw ArgEe o F oo srfera
FAHTAAT Aol 2l
iii. 9T 7 B STe AAATAr deardt e ® g & 6Ar THEiT 7 AT Ta6l
T 2l
iv. T ITITEF T2 & A0 ICATEh! o TawTael TATqedeli 2T 7 |
v.  80ufdeard THAET & wART =15 AfAwior § grar g S a9 3= § wAnr T Sar 2
9 T | THUHUHS J TATHATN 9¢ Fiashed T 927
Vi OIS A SRINT & [ATOTEd, "I % Ted, I afd & T AT hid
Tfafater s 9% o & TATE 6T = FAT AT, T o A1 7
vii. T S § O YT AT TEAT AT S SR ST 3HE STSAENH AN 0T
FrATata ST 99y Bar & 6 g
viii. FATIT HTA & ATGA & FT H USIST F AT FATGIT IR 6 G076l AT |
Tel g1 Tl g dfesw THH Aq=d TTaeadt Tgier a9 STUAT 37T 394 dated AR &
Hifers Rl &1 THaTT gl
T2  ERE SEN E AR T sy
134. AT 32T F fd & gaer § =ae] SN g M feried e o6 17 €

i.  TEH Ugd T2 AQUY § o JaA A H Ao UEh TIEdT THIHULE F AR @ g
ATt 3 TeATae ST F:3 F aras(@ TATFT F Fls a7 dai af gl

ii.  gfqerdt fatas T @ Semsay e Aet AT 2l




[¢TRT |—=ve 1] T T TSI © T 45

g.3

135.

136.

iii.  TEIRTLE i AT T oE ALy R T E) A, UEIRue F A S A7 ey
FT IeAT TEQT el AT g1 T T T THITULTT F Taedi 7 TIeeTT § g0 7T 21

iv. T afdge SHfed ¥ Raas Tl & O Ji9 & a@d gU Tl & I8 7T
FTRT 3% U SiEa ® € $iiv e afaswer wame 727 g9t 147 g

v.  JEadl IUTHT F AR g ok w1eor TR & A R 7 S Iiwe g9 98t 92T 81 g
ST H 3T Ugell THUHAT T ULT A1 g4 % 978 94 IR 7 Fao fowmm BFham g

Vi gEadl YT qTehTe e STHIFATSAN, STSAEEH SN AT AT (AT 9¢ His Sdde
TATE Agl TET A7) TAT TRFO 3fT sraash g7 acd oh F1 T9TF Tq4T w7 o7 f 7g
THTE AT 79797 g

i T Si=

TSR FTe FTd & 1o TIeArdl ¢oah FT 3297 ATHTA: TTed il Sqiad sATIIT TTeharal Zer
T AN FT g2 &A1 Hl TATT FIAT g A6 ATATT JTE | GeAt 3T It=a staeqet it fafa
T T Tk ST 39T o FTATA G § g1 ITearet SUTT & T T o Hag 297 F ArArq foheft off
qTE Tiaatead ol 2l | IR A1 @ & areardt g S W@ § 9 # 31 & HrAd
AT TATAT gl 9hd g1 TAT, ITeArel SUTAT % AR g § 9T a1 § 3t=q Taeqdr #7
Tel g1 T8 AT qTea<rel I & AR Tgd F Ig gHAfe=a gar & areq &t afeear & #r2
=T AT T e, = ST it FEe 9% T TR S STFEdrs & (o0 §ag a%q % AT
foreheT 9T T # Hag et

STreraRTr 7 fo=me o o a7 qrearelt e ST @ | SAed 9 Al TIdghd THE T U
gaTa % fAgizer % forg s F wredia SIS § 9 i AT 9T ek ST T T,
ITATE o TITFATSA I TATE TAT T AN I AT T AT I TAT il ST Hl| Tg
fRrgTor adaT St= i afeear § g&qd Al Sl qre 97 e 2

F. TR 7 SAEATAS, STAFATA AT T Aigd a9l Fadg T ¥ @F=r #9d gu e
AT ATTFAAT AT AT o) TEFET T AT S § FAFIT/STA TS 6 o7 376
TATAAT IT T 8o F TATEd THTd Aigd @9d a1 o & (o7 U Jearast € &Ra
FT 21 TIfErETET 7 SrETaent, IR Y o7 Raag el afga ot Raag veewr 1
T #MTT g0 TS ATIAAT ST Tl STTEaTT F 396 TATAd1 9T TSTel & TAF dlad
FAATT = & Gae H GG GAAT TG FeA o6 (0 STAFAT 2 T Tt A AfRa &t
off| STTERTT o o177 aTat & arg-ary s qen & @9 srafdawdrst g s 3cars #if
TTAEATa T, B3 ST &l AT TEAT hl 7T, STAFAT T TSTeT 6 TAE, a8 HH
e TEIET F T UT 92 AT & q9TISE # A AT 1T I A HHTEAT 8, TAAE Lo F
FATTE A AT a1 T@ 6 TATT FGaelt Faar 7nir o IfaswrT 7 Fd § 6 = SR &
grewe ohelt off RRaag gershe 7 s B TeAastt 1 Ica< 981 AT 81 YT vaeuer
T ATHT S § Iea AT g1 TATT, e FoheT off T F TIATHRAT T T &1 3ca< Aal @dT
g1 TTTEraRTT e 2 & o Tg T aTAT Hls A187 Ag! g o TSI AN g1 & SUereavst av
ST ATET 9T &l @ T(dhd TAd TS| ST 36, STeaRTl § TFEdT SN 6 et
¥ 78 Tre Forar & o srfasrter ST =T TR AT28 9 o dagd ArTd ¥ T8 § A Safay o
TreATET e T qIATT T Fe TTd gl ST = SAN 7 Tgl qh (@47 § o6 U sramash S
AT ATSHT F Tgd Tag aeq FT AATT T T &l Tgol T gl el ok & A o ge
T & SlI¥ 39 9¥ HI5 T qgl T2

g, TEE ATAh, TEHT e Far g & 9 SN F dag aeqel H7 ITAN FLA Tl
STITELIH ITATRT 9T [ o TATE il T0ET 6 g1 =7 Fauor & F2 & o =g s=mr

SION T SeTid STFNT #THas! 9¥ o= 3T g1 =9 a1e 93 SN 7 STSAEH IcaTal
U [ 6 THTE 6! 0T 61 3| Toge qIeal § § Ueh  aaqraT g [ Tearad Al & THE &




46

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

e w2 & o 73] ST g7 A= 67 T8 TEe s 22 6l $hid 79d gl Sy
grfersreer F oAt i e f i T F yve Rt s F o e S fuaa §
FAfe of zaform srfes=or F yearfad U F g9 w1 Feier R § i adaae i &
fore St v = T T 31 9 srerraT, 9 e BT w4 § T g ae et w1 STt ge
&7 F qiatwarefier T % Icarad  forw fohar Sar 81 3R Scate # wtatsharefier T #T gaq
2-5% F rEaTy g1 e, sifaw Scare 9% uHdET T T4 T 9¥ 929 9T T4 H#T 2-

5% BRI

ED il Ity sifaw S o=
N fafers AELT IATE LIEERE] T
. ST TATE
(PR )
T % 5 T9%
1 FTHET [uEL D) 23| 0.12%
2 | yfatwmefier = e ufiE =% 210 0.15| 1.87% | 0.037% | 0.093%
3 gratwarsfier =12 SIS 5o 22 0.2236 | 3.33% | 0.067% 0.166%
Rufdea 74t =1
4 gfafrarefie =12 ME2GL 0.187 | 2.12% | 0.042% 0.106%
Rofdea qur Meea
5 | wfafkamsfier =€ TT THALTATS 0.3| 3.68% | 0.074% 0.184%
gfatrarsfier siw
6 | T Aot =TS T | Her iR s e
Tegady 4,6 STEHCHIAE UiHE 0.682| 6.35% | 0.127% | 0.317%

T. ITTEFRET & FgdT g o IcIE 9T ST AT [ FThT T80T & T gl g1 THh ATal,

THAETT i frAdr #§ 2019-20 i 2020-21 § oo gl g2 oAt Fwat & POl F fiaw
T 7gT T T U EF Al o SaT Agea Ul a¥ ITAT AT g1 6 dTas[@, STHHTAl 9T Uel-
SO o FT T A TATT A5l G271 afow, T TG IS Al AT H adt a=1 [rae
AT g, A1 3cuTe A @ud § off fierae o 81 Tafon 77 ooy g & 9 § 3eare it 99q a7
31T T AT FT IS TTAHd THAET TGl TSdT gl THh AATAT, ITATE T ITANT a8 TA ¢
T AT T F AT Icared § 3 Srar g1 zafer, sifaw Saore # saare it @ud 98a F#79

L

. HTAEE 7 T STSACIH SCATEH! il ATTUH [LAIE TG &l i T faar & T Fafaar awa #

qIE 21 T2 AATar g1 39t A< Raret & Feur § 9ar 3oar g & 5@ tadiEiy & fimd
FET, q7 396 qATh | i gs, ofiT 91 uahieiu &t fi\al § Rrae o, a1 39 g4 §
fTae ars

. qEad] (AT GHTAT % 18 o FETT F Fe aTSE § ICATEA SHaT #21aq ge of UF 97

ICATEH o HT ICATEA AT TATIUT i ST TSIST T 9T & 6 AU FT G999 64T 2
Tg @7 AT g o =8 awedF scarass 7 At & off frerens F S 9 fieae o 8139
T AT G 16T AT THaer T THT STa9T aTet TTaeqet STese FTa Aq=d ardi o
Teferg o ST srafera 2

. g Are T AT 8 T A o T TE F A a1 IR 6| SHeh AATAT, HT 6 ScATEht

T TH IR & TOrw wIET AT 3= S FH frHd w1 gy o g1 39 aikfRataat #§ '
STATEHT ZIXT SCATEA 98 il F STATFAT HATA: T avg Taaeft IcaTashi 9 sfra g1 S[rusr|




[¢TRT |—=ve 1] T T TSI © T 47

137.

138.

139.

140.

141.

142.

143.

. TR I8 oY A7 F3d ¢ o Teariad SUTl &7 T979 HiaqT TAFqe 9 I8 ThdT g ST 36
AT | ITUTEA % G F A % [aeg Sferd FFaT ST T g1 STl T 997 981 9@ o
A o FF fAeEadT o e | et ofiT ad s | [tEa =7 fivq gis
MY 3iY IATE-ARTA G| : ITTAFTE 7 Aok g FoF 9ok ] T@ T s3a19e Safgd | g

YT T THT I8 & forw sifzrer

sTrerRTr 7 o= o & & #m STt &1 /e aEme e g @y ' § 99 9t a8 7
THT F A0 g TR T 20 FA ST Heferiag arget o2 BF=m & g

. T iR i AP =1 § fiet F v A scaEE @

TTTEREOT AT AT & Toh WA 3T HIT gl arae £q¥ 9¥ A== IcI1E & @ ITI1E gl 7
ST AdAT TS § T8l g7 FThr ffre 1 § 3T 39 o o =me 1 2 8 afe zo =%
T YT ATHH o TolAT SATAT § AT HaF 39T o AT T3, of 0T § H IcATEh] T HEAT FT
T 21 T AR AAF IATRT oF IeATad | A 8 3T THCMT = IJ2ART & o0 T+ At
HTE AT TG 6 ICATEA Hl a& FLAT dgd HILHA gl gRIT| T BT IcATaH Wl ag-IeaTE o[
& ST TAT I AT IS il GATEAT 8§ HT SHT Al (AT ST ThdT gl 93 If< VAT AT &
T STATEHAT T TG & 1 o STYIAhatal =l 3T 92 AT gl ST6| Tg Are fhgr Srar g &
9 TaF 7 947 g o6 HIHal § AT gig AT FLT UF AAT IcATaH GIT SHE T2 | 0T
TR o IO ICATE il AeAterd HAT AT| A 9ATAT & o AT | IHTEA &% g & ATLA T FTS(1
H WY TEARAT g AT 69EET 21 TfT SR S F ST F 9T UET FrS AT 2T 2l

i, T ACATANR & 3 | =l g A % oI T aeds 781 &

TH ITITE 01 HA 1A 6 A AT AT H TH AT I<ATEH &7 ST 90 § AR TAT Y H T
ST AT| TATM, IUAT F AN 21 H AEEH AT IcATET dHAT JEI H HeIq galll T8 AATAT,
T 7T IATEH o FqdT AT Tater H a1 IcITEA &Har ST ol gl IaA § |0 Feai T
AT AAN-3TRT HYOT AILAT T T I FIA H TeTH g1 TTEERET 97 8 o6 Hag a&q 6 =19 &
qTfed ATl T HiAdl § st & Frae F:iteh FHesl1dT 73T aeX BT A9 €9 8§ 99 79d g
T I H e org 2

Tg 1T AT Lo FT TAT FEA 6l AE@LIFRAT IATAT 2, FAIT6 AN ITTAT 6 q1F AT & A7
AT AT F TS TZe0 At T8 q7a7 9% FioolT F3d § TeIH 5| Tea9ATq A (ol So1ad 8
o 9o Ted T AT AT § =1 6 qied SAETal 6l a1g o STudt Sred ST T a6/ J@T1
ATFTF BT SATAT 2

ii. =" q fAaT arfeq s arfaewrdt 7T
TTTEEREOT T HTHAT g 7o SIraTd 9 i grivanea JoF 92 T ST ST 81 59 A ih, aaam
AT ST H STORT AT 3T & Safaa et & STl i qaqr § qodicqsd &9 & 18 2|

TH S | 9qT =T & T3 ITe i &afq § aredqa § a6 STt & 997 ofTedr ome g1 SHe o 6t
T T Rafa & Sag 397 F AT % TTed &l Si¥ ATeF FATAAT g (|7 Al 318 /) ST e A0
THT FETHT ATALTF FATAT B

iv. WA ST daaaie §

ATATT IANT Freatas® dfa & afa et gagaeis g = S & fmar § e feae *
AT Tlers § I=RT g7 ISTF ST T ATEr F T g1 397 | W 7 oyl o #r siaqe 981
B9 o ATAS(E A &1 AT | AEed VT (7T g1 T AT ATLATT ST | A % ScATET o (2 il
T &9 F FATAT gl T ITITE T AT 37 747 fFaer ot S & quied At s disait &
F @A § I STTOIAT| g @7 AT & T AAmat it 970, q1ed ATioi oY &fd qrioi aaqarT
AT § T ATF B




48

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

144.

145.

146.

V. A dag T FT 9IS IST SUTEF &

9 Hag € F 999 FET A=A 37 [aias g1 afas 9 F a9 § 9 S J19 6 495
FE] & T AT IATEH & ®F H AT AT g1 A9 7 TATOT AAATA 0 7T 1,25,000 THE
FaTft T g Stafeh aed ® wriod awar 12,300 UHT 2

vi.  SUHIETS 9T RS Tfdhe THE T8t

ST FUT Tt f3RAT AT {1 A AT AT 8 R /ST AT v Sfaw JArue aY Fwire i
T AT AT oS & aar =orar g B adu T #° g9 dgitas fafy § sifaw searat F
srtersrter f2ed 7 U widera ot A8l 1 gl =¥ SERT 7 ULIET it Ty F awra fiwdr § gl it
S| TAT, T 977 747 2 o6 =g ST it ol Fima vt S & 978 arat i 9gd fwa |
Fredd ® F7 Tt off| 7g T9Tar g T oee] S=NT F Uit i @ iy a7 s+t Fra § gig a8t
FT 21 AT STSTELIH I ST ST FTLTLOT 9T JYTAT T Fle TTAFed TATT T2t T2

GAGLY

TSR o THET ST TAT ATH(A T a7 T qai, o T ST, T&ed gaT oY 3Tasd Tl
T &9 | TEd gU 37T Ted, At 3% ITed qoT =3 SN F & 6T HH1EAT 6 IFq F9eror &
HATYTT I TTIARTET T Ao g

i. AuTEE getar = g Frr, FEdiE SE w1 @ 9 J9 & G699 85 gl
TELATE, AT 1 HeT ThTeeie STaHTe (THYIEn)” % &9 § qfearivd B S 2|

ii.  TE-STRT (o R % aTa9E, Ha@ a9 | AETd 00 €9 & ST 91 &1 5 SN S1as
F ITATEA ST AT {7 & q79e 9T T@T 8, 9 of o (1= % 918 F AT § AT,
firae s 2

iii.  FF AT A ITARQTEA F FOT IAE ARG | Ifg F dras@ A9 F A& §oF |
e 1 Firae 3@t 12| et afa sater & S0 39 @At it and § 27% #i IhE g3,
ST A ol TAAT H ST STATer | AT hAai § 55% i firae are)

iv. FF AT ST ITATATA 6 H 34 arra H# Bt oft Fzrae & faam, POI & faw &t
AT FHAT H MM 25% FHiT Ferae o)

V. ST AT UE AgcA GET ed qTh A0 6 SN gl oF b ST o ST ATl
AMATT % o9 Agea Ul qod aT FeTE a7 gl &, 3T I8 T ®F F UI-ST g 6l
ToTre it RRafa & gwriea ot &1 @ g1 T w1 /94T g & &9 fq 5| 1w
QI ITAT AT 6T 77 &, TEr-Sf0 =&t uSiet it qarty it ffufa # gwriaq Fafa
FT IAqT T & T SERE 8, ST ¥72 ®9 § Igq A8 ST q1foid e &fa A1
fa@TaT g1 ST AT ST aTeqd | AT 6 AT § A IS | A ST 6 9T
& AT TIaeTdl T 7 8, 4oF qh AT 6l qAqT § FIRT FHF HIAGT 92 TI97 T 72 3
ST [ Hh ATATT i A T4 SN ! AT IL HT T97F STAd &, Vet oafa #
STgT &[e STATH o 0 ST e ST [ T SATATT =l qAAT § FIRT FH HIHd I8
2 8, T Lo AT 6T AT ATT § S AR 20 ot HrAar & forg d=e e a9
ST

vi. =T FRT U AT F FOT 9 AR 6 IedTad, 6, AT, STTRT 9% iada T4
gzar g1 foasft # ferae aivr § Rierae & of sarer 2. gt i § fmEe % #wor 29
ATIEET # F) Rrae sraiigrd off, ¥ S=NT &l ST FRrae T |THat #3471 957 98 707 &
rae & stfes g1 =8 semar, AT § FREe 5 SR &0 FASRT & 97 900 gl T
ST TrefT g[o TR & f3AT 39 F\al 9% AT i AGEia &7 STt g, a7 AT T I
FT SAZTAAT 3T FHSIL gl JATUIAT

vii. Y SN & T AATS § Ageaqul A< =TeT 35T F gl TAT gl ST srater | fHorer
9T e STEens ST T a1 § o7 FThr frEe o9 € sfiT 98 = sata o Frhr
THRTHE gl 14T gl T Frae afad safer F I T a6 § Seo@did w T &




[¢TRT |—=ve 1] T T TSI © T 49

FTaSE Tl TEF AATAT, T AN [ il HAT § ATg-2-AIg AL 9T AT AT %
T TR TRTEe are, ST ST= sater & S0 {4976, 9968 AT 3 AEens § #Rare
Rrae 1 F9rrar 2
viii. T ITATEE FEE I HT HEd Ul 7 ST AATEF FIAREE Al T GG TEqAl T
Rata 2 77 €, UE fAaia &t a7 w6 Agcaqol g THE STATaT, UH HEtq dF 7T #1h
wEeAL 2l
iX. HIZ TEIA b AT ST 6 T AT AT F (e IIEA &H7ar 2l
X. ST T ok FA g Ar RAfd § J¥e] SN T Fad ST L@, qtoh dag qegall &
=T 3T T ST & B ATt e o i saaeefier a9 ger 8
xi. et off SUTRERAT T HISET 9[F F TATT 3T 3O e F e & Gafad STt
YA dgl df gl ANT o a7 7T Togeh Tl F STTNHAT SN 9T TE-ST0T g *
TOTEATT TTAsel TATE T TATHOT Al AT
xii. RFE 9T AR TEHRET F, ST 0T TogF et il AT 3uersey w2rs T2 off, 77 o7 @
TAT B o STATHISA q¥ ULT-STUT (oo T T 790 ) o[a: Tg HIAA FT s FT A5l
o FqaT ST F AT @A 39 H ST Scare A wiedl § gha g i  9reaHr
2l
Xiii. TE-SUT ged TR 3T T @6 T&F FT § GRAT aTT H ScTad &8dT il
AT g5, FSHH U 97 ItqTa 517 &HAT sl €T S i off|
147. SUE & &9 § T@d gu artesor F Aend e § & /iegar vt gt # a6
forfa & 7 sFaer ST T afes ST age 3T T8 TRUMAEaET A 1 ST il THATT 2 0t
THTAAT 1 TR, 97 |1 it rate 6 o7 geeh ST T@ S /a1 Jal it [Honrier F3ar 2|
HEALT [ AT aTel AT 3T SHH dg gU STUT AT 3T &fq |1 & d@d g« 7T §
g 1 I=d AT ST B
a. et
148. ST= 9% T % S AT T=ga Teql &l o haT TAT| J3 SART, a5 <9 % gaATard, Haidenl,
ATATAHT ST T Togeh TTEAT I ST, Fle, HILOT i, ST T =0e % AT T+ AT g
FT FATAAT, TATT & T T TRHE SAFHET TZT FI o6 (70 9477 a6 Q7 TTN W T
AT 3T 917 % EAear &7 T TAT| ST Tgqsl 6 = 0% FLd ST HATd F oY
TRRTHE STUT JIST AT e, UH ATl & HI0T 54 SART &l g ATl Alda aafd &
ATT-AT SO 3T AT ST Tg T 9T % qTE, TTeHor &7 A= g o ud-SfuT g er
T AT gl TATAY, TTTEHRIOT TE-STORT IUTT TS @ 6l FRIer Fam gl 38 A,
HTT T ATAT T LT FIA 00 SAALTRAT g1 TELETL, HT . 7. HT JA 72T Fgi & Faifaa
Qe ATCTRT & FHiad 3 | AT Hag €] & AITAN T2 %5 GLHT FRT SR AT AT AT
ATERAT T AT | 97 (5) T % o0 = [ qATCThT & FHiead 7 § IfodArad 197 o arav
fReaaTea TTeAreT e TR S st fARrier it S gl

[ qTAHT
. 9. frieuefid  [aeget # e gEarwrea | Rafawra ERIEC] ey
(quas/
o.am)
(1) ) @) (4) (%) (6) (7)

1. 29215120 | ‘HeT fhATeel | 9 o9, T, | == . EIERIDRGTCI 1.50
(TadiEiT)* FI 297
29215190




50 THE GAZETTE OF INDIA : EXTRAORDINARY [PART |—SEC.1]
2. TG G- I S A | AT S| FHEEAT 1 H 1.71
afed w391  AATAT FIT AT
fAmtar
3. -TgI- -TgI- N . 0T, | A I ENES 1.71
T TIT AT 4

* g fEArefiT sTFETET (TAYiSiT), [GF wE-RfadiT srFErsw,  1,.3-srfamiEsia, 1,

3-FSGTSTIHIZT, UH- TIATIUAIGT, UF- d999SII9139, TH-STaA71a417, 1,3-%fFaeqrarza, 3-

TIATITR G, TaRAGSFTaT B0 I9STaIE, 3T Tq-3Hi791e1s, BIA17/eaTqIsT §27 # &7 §

7 STTeT STTAT 81
. &R0 T TiRaT

149.

=H sfaw sr= oo § [Afdee wifeer & FRaioyadear & Geg FE sdie sttt % @
TTALTAL & SATHTL HIHT [, IR [ 3T HAT FT AT 1 SATATIAHII 6 THE 61 S0

g waey, At g

MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(DIRECTORATE GENERAL OF TRADE REMEDIES)
NOTIFICATION
New Delhi, the 23rd October, 2023

Subiject: Sunset review investigation of anti-dumping duty on import of “Meta Phenylene Diamine (MPDA)”

originating in or exported from China PR

A

BACKGROUND OF THE CASE
F. No. 7/06/2023-DGTR.—Having regard to the Customs Tariff Act, 1975, as amended from time to time

(hereinafter also referred to as “the Act”) and the Customs Tariff (Identification, Assessment and Collection of Anti-
Dumping Duty on Dumped Articles and for Determination of Injury) Rules, 1995, as amended from time to time
(hereinafter also referred to as the “Rules” or the “AD Rules”) thereof.

1.

The original anti-dumping investigation concerning imports of the subject goods from the subject country
was initiated by the Authority vide Notification No. 14/4/2012-DGAD dated 19™June 2012. In the same
investigation, final finding was issued vide No. 14/4/2012-DGAD, dated 17" December 2013 recommending
imposition of definitive antidumping duties on imports of the subject goods from the subject country, which
was implemented vide Customs Notification No. 11/2014 - Customs (ADD) dated 11™ March 2014. The said
duties were imposed for a period of 5 years following which the first sunset review investigation was
initiated by the Authority vide Notification No. 7/2/2018-DGAD, dated 26™ February 2018. In the same
1% SSR investigation, final finding was issued vide No. 7/2/2018-DGAD, dated 13" December 2018
recommending the extension and enhancement of definitive anti-dumping duties on imports of the subject
goods from the subject country. The same was implemented vide Customs Notification No. 5/2019-Customs
(ADD) dated 24" January 2019. The duties so imposed are set to expire on 23" January 2024.

In terms of Section 9A (5) of the Act read, the anti-dumping duty imposed shall, unless revoked earlier,
cease to have effect on the expiry of five years from the date of such imposition. The Authority is required to
review whether the expiry of anti-dumping duty is likely to lead to the continuation or recurrence of dumping
and injury.

Further, Rule 23(1B) of the Rules provides as follows:

“any definitive anti-dumping duty levied under the Act shall be effective for a period not exceeding five
years from the date of its imposition, unless the designated authority comes to a conclusion, on a review
initiated before that period on its own initiative or upon a duly substantiated request made by or on
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behalf of the domestic industry, within a reasonable period of time prior to the expiry of that period, that
the expiry of the said anti-dumping duty is likely to lead to continuation or recurrence of dumping and
injury to the domestic industry."

In accordance with the above, the Authority is required to review, on the basis of a duly substantiated request
made by or on behalf of the domestic industry, as to whether the expiry of anti-dumping duty is likely to lead
to the continuation or recurrence of dumping and injury.

In view of the duly substantiated application by the domestic industry with prima facie evidence of the
likelihood of dumping and injury filed on behalf of the domestic industry and in accordance with Section
9A(5) of the Act, read with Rule 23 of the Rules, the Authority initiated a sunset review investigation vide
Notification No. F. No. 07/06/2023-DGTR dated 30" June 2023, to review the need for the continued
imposition of the duties in force in respect of the subject goods originating in or exported from the subject
country and to examine whether the expiry of such duty is likely to lead to continuation or recurrence of
dumping and injury to the domestic industry.

The scope of the present review covers all aspects of the previous investigation concerning the subject goods
issued vide final finding No. 7/2/2018-DGAD, dated 13" December 2018, which were implemented vide
Notification No. 5/2019-Customs (ADD) dated 24.01.2019.

PROCEDURE
The procedure described herein below has been followed with regard to the subject investigation:

I.  The Authority notified the embassy of the subject country in India about the receipt of the anti-
dumping application before proceeding to initiate the investigation.

ii. The Authority issued a public notice dated 30" June 2023, published in the Gazette of India
Extraordinary, initiating the sunset review anti-dumping investigation concerning the imports of the
subject goods from China PR.

ili. The Authority sent a copy of the initiation notification dated 30" June 2023, to the embassy of the
subject country in India, known producers/exporters from the subject country, known importers/users
in India, other Indian producers and other interested parties, as per the information made available by
the applicant.

IV. The Authority provided a copy of the non-confidential version of the application to the known
producers/exporters and to the embassy of the subject country in India in accordance with Rule 6(3) of
the Rules.

V. Inthe initiation notification, the Authority had called for comments on the proposed PCN methodology
from the interested parties in order to have a fair comparison. No comments were received from the
interested parties and thereafter, vide letter dated 18th August 2023, the interested parties were
requested to file their questionnaire response in accordance with the initiation notification.

Vi. The interested parties were requested to provide relevant information in the form and manner
prescribed and to make their views known in writing within the prescribed time, in accordance with
Rules 6(2) and 6(4) of the Rules.

Vii. The embassy of the subject country in India was also requested to advise the producers/exporters from
its country to respond to the questionnaire within the prescribed time limit. A copy of the letter and
questionnaire sent to the producers/exporters was also sent to the embassy along with the names and
addresses of the known producers/exporters from the subject country.

Viii. The Authority sent questionnaires to the following known producers/exporters in the subject country,
in accordance with Rule 6(4) of the Rules:
i. Zhejiang Amino-Chem Company, Limited
ii. Norino Group Sichuan North Hongguang Special Chemicals Limited
iii. Jiangsu Tianjayi Chemical Company Limited
iv. China Sun Specialty Products Company Limited,

In response, the following exporters/producers from the subject country filed exporter’s questionnaire
response in the prescribed format:

i. Zhejiang Amino-Chem Company, Limited

ii. Changshan Haicheng Chemical Company, Limited
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X. The Authority sent Importer’s Questionnaires to the following known importers/users of subject goods in

India, calling for necessary information in accordance with Rule 6(4) of the Rules:
i. Aaishwariya Chemicals Private Limited
ii. Anil Colours Industries Private Limited
iii. Ankur Chemicals
iv. Aries Dye Chem Industries

V. Aries Organics Private Limited

Vi. Bodal Chemicals Limited Unit — |
vii. Chemworld Incorporated
viii. Chhatariya Dye Stuff Private Limited
iX. Hexone Interchem Private Limited
X. Hexone Interchem Private Limited
Xi. Indo Colchem Limited
Xii. Jainik Industries
xiii. Krishna Industries
Xiv. Loxim Industries Limited
XV. Mascen Laboratories
XVi. Monica Industries
XVil. Novacid Private Limited
Xviil. Orjet Intermediates Private Limited
XiX. Prashant Industries
XX. Rohan Dyes & Intermediaries Limited
XXI. Shree Pushkar Petro Products Ltd.
XXil. Shreeji Organics
xxiii. Solar Dyes Industries
XXiV. Synthopharma Chemicals
XXV. Hindprakash International
XXVI. Chemex Chemical
XXVil. Yash Chemex Incorporated

Xi. In response, none of the importers/users except Gujarat Dyestuff Manufacturers Association (hereinafter

referred to as “respondent” or “GDMA”) have responded or filed importer's / user's questionnaire
responses.

Xil.The Authority issued Economic Interest Questionnaire to the Chinese Embassy, all the known exporters,

Xiii.

Xiv.

XV.

importers and the domestic industry. The Economic Interest Questionnaire was also shared with the
administrative line ministry. Economic Interest questionnaire was filed only by the domestic industry.
None of the other interested parties have filed the Economic Interest Questionnaire.

The petition was filed based on the basis of DGCI&S published data. The Authority has, however,
considered DGCI&S transaction-wise details of imports of the subject goods for the past three years and
the period of investigation.

Additional information was sought from the applicant and exporters to the extent deemed necessary and
the same has been considered for the proposed determination.

Verification of the domestic industry was conducted to the extent considered necessary for the purpose of
the present investigation and such verified information has been relied upon for the purpose of the final
finding.
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C.

XVi. The domestic industry has submitted financial data. The non-injurious price (NIP) has been determined
based on the optimum cost of production and the cost to make & sell the subject goods in India as per the
information furnished by the domestic industry and in accordance with Generally Accepted Accounting
Principles (GAAP) and Annexure Il to the Rules. Such non-injurious price has been considered to
ascertain whether anti-dumping duty lower than the dumping margin would be sufficient to remove injury
to the domestic industry.

XVil. The verification of the information provided by the producers/exporters to the extent deemed necessary,
was carried out by the Authority.

XViii. The Period of Investigation for the purpose of the present anti-dumping investigation is from 1% April
2022 to 31* March 2023 (12 Months). The injury investigation period has, however, been considered as
the period 1% April 2019- 31* March 2020, 1% April 2020- 31% April 2021, 1% April 2021-31* March
2022, and POI.

XiX. In accordance with Rule 6(6) of the Rules, the Authority conducted an oral hearing on 29th September
2023, to provide an opportunity to the interested parties to present the relevant information orally before
the Authority. All the parties attending the oral hearing were advised to file written submissions by
06.10.2023, of the views expressed orally. Non-confidential versions of the written submissions were
circulated to the interested parties by email, and an opportunity was given to them to submit rejoinder
submissions by 10.10.2023, if any.

XX.  The arguments made in the written submissions/rejoinders received from the interested parties have been
considered in the present final findings.

XXi. The submissions made by the interested parties during the course of this investigation, wherever found
relevant, have been addressed by the Authority, in this final findings.

XXii. Information provided by the interested parties on a confidential basis was examined with regard to the
sufficiency of the confidentiality claim. On being satisfied, the Authority has accepted the confidentiality
claims wherever warranted and such information has been considered confidential and not disclosed to the
other interested parties. Wherever possible, parties providing information on a confidential basis were
directed to provide sufficient non-confidential version of the information filed on a confidential basis.

XXIiil. Wherever an interested party has refused access to, or has otherwise not provided necessary information
during the course of the present investigation or has significantly impeded the investigation, the Authority
has considered such parties as non-cooperative and recorded on the basis of the facts available

XXIV. In accordance with Rule 16 of the Rules, the essential facts of the investigation were disclosed to the
known interested parties vide disclosure statement dated 17.10.2023 and comments received thereon,
considered relevant by the Authority, have been addressed in these final findings. The post-disclosure
submissions to the extent considered relevant are being examined in these final findings.

XXV. The exchange rate adopted by the Authority for the subject investigation is US$1 = X81.06
PRODUCT UNDER CONSIDERATION AND LIKE ARTICLE

C.1. Views of the other interested parties

8.  None of the other interested parties have made any submissions in regard to the scope of the product under
consideration and like article.

C. 2. Views of the domestic industry

9.  The views of the domestic industry with regard to the product under consideration and like article are as
follows:

i.  The product under consideration in the present petition is “Meta Phenylene Diamine (MPDA)".

ii. Meta Phenylene Diamine has two amino groups attached to a Benzene ring, at Meta positions, with
respect to each other. It is an isomer of o- Phenylene Diamine (Ortho Phenylene Diamine) and
p- Phenylene Diamine (Para Phenylene Diamine).

iii. MPDA is a chemical reagent. MPDA has various end application areas such as aramid fibre
manufacturing, engineering polymer, dye manufacturing, photography and medical etc.
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10.

11.

12.

13.

IV. There is no known difference in the PUC exported from China PR and that produced by the Indian
industry. In the present case, both the imported and the domestic product have comparable
characteristics in terms of parameters such as physical & chemical characteristics, manufacturing
process & technology, functions & uses, product specifications, pricing, distribution & marketing
and tariff classification, etc. Consumers can use and are using the two interchangeably. The two are
technically and commercially substitutable and thus, are like article.

V. The product under consideration is generally imported under HS code 2921 5120. However, import
can also take place under other HS codes, therefore, it is clarified that the HS codes are only
indicative, and the product description shall prevail in all circumstances.

C.3. Examination by the Authority

The present investigation is a sunset review investigation concerning anti-dumping duties imposed on
imports of “'Meta Phenylene Diamine' (MPDA)’ originating in or exported from China PR. Hence, the
PUC in the present investigation is the same as considered in the original investigation. The product under
investigation as defined in the original investigation is as follows:

“2. The product under consideration in the present investigation is 'Meta Phenylene Diamine’' (MPDA).
Commercially, it is also called MPD or MPDA. Under normal (room) conditions, it is a colourless or
white colour solid, which tends to turn red, purple (dark colour) in air, on storage. Meta Phenylene
Diamine has two amino groups attached to a Benzene ring, at Meta position, with respect to each
other. It is an isomer of o- Phenylene Diamine (Ortho Phenylene Diamine) and p-Phenylene Diamine
(Para Phenylene Diamine). Meta Phenylene Diamine functions as a chemical intermediate. MPDA as
a chemical intermediate is used for manufacturing dyes, engineering polymer, aramid fibre and in
photography & medical applications.”

10. The PUC in the present sunset investigation is ‘Meta Phenylene Diamine’, also referred to as
MPDA. Other names of the PUC are m- Phenylene Diamine; 1,3-diaminobenzene; 1, 3-
Benzenediamine, m-Aminoaniline; m Benzenediamine, m-Diaminobenzene; 1,3- Phenylenediaming;
3-Aminoaniline, m-Fenylendiamin, Phenylenediamine, m; and Phenylenediamine, m. Commercially it
is also called MPD or MPDA.

The product under consideration is generally classified under Chapter 29 of the Customs Tariff Act under
head 2921 and subheadings 29215120. The HS codes are considered only indicative, and the product
description is decisive for the purpose of the present investigation.

The PUC functions as a chemical intermediate. Various end application areas of Meta Phenylene diamine
are Aramid fibre manufacture, engineering polymer, dye manufacturing, photography etc. The most
common use is dyes and polymer.

The Authority notes that the product under consideration produced by the domestic industry and imported
from the subject country are comparable in terms of physical & chemical characteristics, functions & uses,
product specifications, pricing, distribution & marketing, and tariff classification of the goods. The goods
produced by the domestic industry and imported from the subject country are like articles in terms of the
Rules. The two are technically and commercially substitutable. The Authority holds that the subject goods
produced by the domestic industry are like article to the product under consideration imported from
subject country within the scope and meaning of Rule 2(d) of anti-dumping Rules.
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D. PRODUCT UNDER CONSIDERATION MANUFAC TURING PROCESS
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SCOPE OF DOMESTIC INDUSTRY AND STANDING
E.1. Views of the other interested parties

14, None of the other interested parties have made any submission regarding the standing and scope of the
domestic industry.
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15.

16.

17.

18.

19.

20.

21.

22.

23.

E.2.

E.3.

F.1.

Views of the domestic industry

Following submissions have been made by the domestic industry with regard to standing and scope of the
domestic industry:

I.  The application has been filed by M/s Aarti Industries Limited. The applicant account for a major
proportion (***%) in total Indian production of the product concerned in India.

ii.  The application was supported by M/s Anupam Rasayan at the time of filing the application.

iii. The applicant is neither related to any producer/exporter of the product under consideration in
China PR, nor are they related to any importer in India or exporter in the subject country. Further,
the applicant has not imported the product under consideration from China PR. Thus, the applicant
should be considered as eligible to constitute the domestic industry in terms of Rules.

iV. The applicant has sufficient standing and constitutes the domestic industry within the meaning of
the Rules, even though this is not a condition mandatory for sunset review investigation.

Examination by the Authority

Rule 2(b) of the Anti-Dumping Rules defines the domestic industry as under:

“(b) “domestic industry” means the domestic producers as a whole engaged in the manufacture of the
like article and any activity connected therewith or those whose collective output of the said article
constitutes a major proportion of the total domestic production of that article except when such
producers are related to the exporters or importers of the alleged dumped article or are themselves
importers thereof in such case the term ‘domestic industry’ may be construed as referring to the rest of
the producers”.

The application is filed by M/s Aarti Industries Limited. It is seen that the applicant was the sole producer
in the past two investigations. The applicant earlier had a capacity of ***MT. The applicant, however,
increased capacity to *** in 2016-17.

The applicant is engaged in the manufacturing APIs, generic intermediates and xanthine derivatives for
the pharmaceutical and food/beverages industry. As per the website of the company, the company is
engaged in production of a number of different products having manufacturing facilities at 4 places, i.e.,
Dombivli, Vapi, Tarapur, Atali. However, manufacturing facilities for MPDA are stand alone and are
used exclusively only for production of MPDA. It was found that the manufacturing facilities have not
been used for production of any other product. It was also noted that no other product can be produced at
these facilities.

M/s Anupam Rasayan has set up a capacity of [***] MT in 2018-19 and has started production since
2019. Anupam Rasayan has supported the investigation and requested continuation of the duty.

The applicant considered production of Anupam Rasayan at the same level as capacity. However, post
initiation of the investigation, Anupam Rasayan has supported the application and has provided details of
its production and domestic sales. Since the company has now provided the relevant information, the
Authority has considered the same for the purpose of the present final findings and for establishing
essential facts relevant for the proposed determination.

113

Information on record shows that the production by the applicant constitutes more than ***% i.e., “a
major proportion” of total Indian production. However, relevant information provided by the supporter as
made available has been nevertheless separately examined at relevant places in order to ascertain whether
its performance shows a materially different position as compared to the applicant.

On examination of the material on record as above, and considering the legal provisions, the Authority
holds that the applicant constitutes the domestic industry in terms of Rule 2(b) of the Anti-dumping Rules
and the application satisfies the criteria of standing in terms of Rule 5(3) of the Rules even though
standing within the meaning of Rule 5(3) is not required to be established in a sunset review initiated
under Rule 23.

ISSUES RELATED TO CONFIDENTIALITY & MISCELLANEOUS SUBMISSIONS
Views of the other interested parties

Following submissions have been made by other interested parties in regard to confidentiality and
miscellaneous submissions:
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24,

25.

26.

Vi.

F.2.

The applicant has claimed essential information as production flow chart etc. as confidential.

If the Authority finds confidentiality is not warranted, and the supplier of information is unwilling to
make it public or authorize disclosure, the Authority may disregard such information.

Each and every information submitted by a party on a confidential basis cannot be regarded as
confidential unless the same is supported by reasons and is so accepted by the Authority.

Sunset review investigation can only be initiated where there is sufficient evidence of dumping,
material injury, likelihood thereof and causation.

Insufficient information provided in the present review, does not justify initiation under Rule 5(3).
The petitioner has failed to provide sufficient evidence to justify the initiation of the present
investigation. The Authority has found “prima facie” evidence as against the requirement of
“sufficient evidence”.

Para 17 of the initiation notification wherein DGTR has used the word prima facie evidence and has
used the Oxford dictionary to define prima facie and sufficient. The Authority has found “prima
facie” evidence as against the requirement of “sufficient” evidence. Reference is made to Panel’s
decision in United States- Softwood Lumber from Canada, Guatemala- Cement 11 and Mexico-Steel
Pipes and Tubes.

Views of the domestic industry

Following submissions have been made by the domestic industry in regard to confidentiality and
miscellaneous submissions:

Vi.

The respondent has claimed confidentiality on information that is not confidential, such as their
financial statements and the statement of Chinese production. This is preventing the domestic
industry from making their submissions, as they do not have access to this information.

The information pertaining to raw material, utilities, other conversion cost and interest cost reported
in Format C1 are treated in confidence without being accompanied by a non-confidential summary.

The applicant has claimed only such information as confidential which is neither in public domain not
mandated by law to disclose. Further, the petitioner has provided reasons, at appropriate places, for
claiming confidentiality.

The respondents have claimed excessive confidentiality in the exporter questionnaire response and
the same curtails the petitioners right to comment as the responses do not provide meaningful
summary without assigning any good cause for the same. The submissions of all the exporters and
producers from the subject country should be disregarded and the individual treatment be denied to
them.

While the interested party has made submissions that insufficient evidence of dumping, material
injury, likelihood thereof and causation is there. However, the interested party has failed to point out
how the information is insufficient. Respondent has unnecessarily attempted to create confusion
between the requirement of sufficiency under Rule 5(3) and the term “prima facie”, whereas the
Authority makes out a prima facie case after thorough examination.

The responding exporter/producer rather than proving the absence of dumping has preferred making
baseless averments upon the authenticity and nature of analysis by the Authority.

F. 3. Examination by the Authority

Various submissions have been made by the applicant as well as the other interested parties during the
course of the investigation with regard to confidentiality, to the extent considered relevant by the
Authority, have been examined below.

With regard to confidentiality of information, Rule 7 of the Anti-Dumping Rules provides as follows:

“Confidential information: (1) Notwithstanding anything contained in sub-rules (2), (3) and (7) of rule 6,
sub-rule (2) of rule 12, sub-rule (4) of rule 15 and subrule (4) of rule 17, the copies of applications
received under sub-rule (1) of rule 5, or any other information provided to the designated Authority on a
confidential basis by any party in the course of investigation, shall, upon the designated Authority being
satisfied as to its confidentiality, be treated as such by it and no such information shall be disclosed to
any other party without specific authorisation of the party providing such information.
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27.

28.

29.

30.

31.

32.

33.

(2) The designated Authority may require the parties providing information on confidential basis to furnish
non-confidential summary thereof and if, in the opinion of a party providing such information, such
information is not susceptible of summary, such party may submit to the designated Authority a
statement of reasons why summarisation is not possible.

(3) Notwithstanding anything contained in sub-rule (2), if the designated authority is satisfied that the
request for confidentiality is not warranted or the supplier of the information is either unwilling to make
the information public or to authorise its disclosure in a generalised or summary form, it may disregard
such information.”

The Authority considers that any information which is by nature confidential (for example, because its
disclosure would be of significant competitive advantage to a competitor or because its disclosure would
have a significantly adverse effect upon a person supplying the information or upon a person from whom
that person acquired the information), or which is provided on a confidential basis by the parties to an
investigation shall, upon good cause shown, should be treated as such by the Authority. Such information
cannot be disclosed without specific permission of the party submitting it.

The Authority has considered the claims of confidentiality made by the applicant and the other interested
parties and on being satisfied about the same, the Authority has allowed the claims on confidentiality. The
Authority made available to all the interested parties the non-confidential version of evidence submitted
by various interested parties for inspection.

In reference to submissions made on the application lacking justification for initiating the present
investigation, the Authority considers that the requirements for initiation of an investigation were met. In
this respect, the Authority had noted the submissions and evidence placed on record at the stage of
initiation and considered that there was sufficient evidence pointing to a likelihood of continuation or
recurrence of dumping should the anti-dumping duties applicable to imports from China PR be allowed to
lapse.

The Authority notes that the responding exporter/producer has made submissions wherein the
interpretation of “prima facie” case has been submitted as “first impression”. The Authority refers to the
Black’s law dictionary wherein the term “prima facie case” is defined as:

“A litigating party is said to have a prima facie case when the evidence in the party’s favor is sufficiently
strong for his opponent to be called on to answer it. A prima facie case, then, is one which is established
by sufficient evidence, and can be overthrown only by rebutting evidence adduced on the other side.”

Further, the domestic industry in their submissions have made reference to a judgment by the Hon’ble
Delhi High Court in the matter of Ramji Lal Mahindar Kumar vs Naresh Kumari and Anr.* wherein it was
held that:

“Prima facie case means that it needs serious consideration, investigation or determination. 1t does not
mean proof at this stage. It means bona fide dispute requiring determination without pre-judging the
case. The proper stage for judging the case is at the conclusion of the trial when the full facts are placed
before the Court”

It is thus seen that “prima facie” means sufficient evidence and not “first impression” as alleged by the
interested party. The Authority from analysis of the information submitted along with application had
noted, at the stage of initiation, that the dumping and injury margins are positive, the performance of the
domestic industry has deteriorated over the injury period, there were significant capacities with the
producers in China, Chinese producers are highly export oriented, and Chinese producers are undertaking
further expansions based on the evidence placed by the domestic industry. The Authority finds that the
aforementioned observations are sufficient to initiate sunset review investigation to examine in detail
likelihood of continuation or recurrence of dumping and injury.

Furthermore, the argument from other interested parties is unsubstantiated and lacks material ground. The
interested parties have not specified as to what exactly the interested parties find deficient in the
application as received by them. In the absence of specific instances or grounds that the application
lacked, the Authority cannot address the same in detail. The Authority has followed an objective and
unbiased process while assessing the merits of the application and subsequently as the investigation has
proceeded.

' IR 1984 Delhi 95, 24 (1983) DLT 100, 1983 RLR 381
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G.

34.

35.

DETERMINATION OF NORMAL VALUE, EXPORT PRICE AND DUMPING MARGIN

G.1. Views of other interested parties

The submissions made by the other interested parties on determination of normal value, export price and
dumping margin are as follows:

The applicant has wrongly claimed the export price of China PR.

The applicant has claimed baseless adjustments for marine insurance, port expenses, bank charges,
commission and inland freight while calculating the export price of China PR.

As export price is misleading, consequent dumping margin claimed by the applicant is also
incorrect and misleading.

G.2. Views of the domestic industry

The following are the submissions made by the domestic industry with regard to determination of normal
value, export price and dumping margin are as follows:

Vi.

Vii.

viii.

Xi.

Xii.

Xiii.

The subject country has continued to dump into India despite the imposition of anti-dumping duty.

There is no significant difference in the technology adopted or the manufacturing process used for
producing the subject goods or the raw material prices in China, therefore the calculations are
justified.

Market economy status cannot be granted to the respondents unless the responding exporters satisfy
that none of their major shareholders is a state owned/controlled entity, that the prices of major
inputs substantially reflect market values; unless the responding Chinese exporters pass the test in
respect of each and every parameter laid down under the rules and that the responding company has
participated in the present investigation along with its related parties involved with PUC.

Market economy treatment cannot be given where Chinese exporters are unable to establish that
their books are consistent with International Accounting Standards (1AS).

The normal value for China in such a case can be determined only in accordance with the provisions
of para 7 of the Annexure | to Anti-dumping Rules in view of the aforementioned facts and
circumstances.

The applicant made efforts to get evidence on the price of the product concerned in the domestic
market of the subject country by engaging with customers to procure price quotations from their
domestic markets and through published sources. However, no publication was found.

The prices are transacted between the producer and consumers and therefore are not in the public
domain. Thus, no reasonable, authentic, and accurate information could be obtained from published
sources about the actual transaction-selling price of the PUC in the domestic markets of the subject
country.

Normal value in China of the product under consideration could not be determined on the basis of
price or constructed value in a market economy third country for the reason that the relevant
information is not publicly available.

Normal value in China could not be determined on the basis of price from such third country to
other countries, including India as the relevant information is not publicly available pertaining to
exports from market economy third countries to other countries.

The applicant has determined normal value in China on the basis of the cost of production,
considering consumption norms of the domestic industry for raw material and utilities, taking the
price of all raw materials as per the domestic industry and duly adjusted with selling, general and
administrative expenses and considering the consumption norms of the applicant.

The export price is constructed based on the information available from the import data after making
due adjustments based on the best available information with the industry to make it comparable
with normal value.

The dumping margin is positive and substantial.

The very fact that the exporters have resorted to dumping gets established by their tacit admission in
not denying existence of dumping.
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XiV. None of the exporters have claimed market economy treatment. In fact, they have stated that they do
not request market economy treatment and that they accept the normal value determined by DGTR.

XV. The Authority may verify information provided by the responding exporter and determine
appropriate normal value.

G.3. Examination by the Authority

36. Under section 9A (1) (c), normal value in relation to an article means:

(i) the comparable price, in the ordinary course of trade, for the like article when destined for
consumption in the exporting country or territory as determined in accordance with the rules made
under sub-section (6); or

(ii) when there are no sales of the like article in the ordinary course of trade in the domestic market of
the exporting country or territory, or when because of the particular market situation or low volume
of the sales in the domestic market of the exporting country or territory, such sales do not permit a
proper comparison, the normal value shall be either —

a. comparable representative price of the like article when exported from the exporting country or
territory to an appropriate third country as determined in accordance with the rules made under
sub-section (6); or

b. the cost of production of the said article in the country of origin along with reasonable addition for
administrative, selling and general costs, and for profits, as determined in accordance with the
rules made under sub- section (6):

Provided that in the case of import of the article from a country other than the country of origin and
where the article has been merely transshipped through the country of export or such article is not
produced in the country of export or there is no comparable price in the country of export, the
normal value shall be determined with reference to its price in the country of origin.

37. Article 15 of the China’s Accession Protocol with the WTO provides as follows:

“Article VI of the GATT 1994, the Agreement on Implementation of Article VI of the General
Agreement on Tariffs and Trade 1994 ("Anti-Dumping Agreement™) and the SCM Agreement shall
apply in proceedings involving imports of Chinese origin into a WTO Member consistent with the
following:

"a) In determining price comparability under Article VI of the GATT 1994 and the Anti- Dumping
Agreement, the importing WTO Member shall use either Chinese prices or costs for the industry
under investigation or a methodology that is not based on a strict comparison with domestic prices
or costs in China based on the following rules:

i. If the producers under investigation can clearly show that my conditions prevail in the industry
producing the like product with regard to the manufacture, production and sale of that product,
the importing WTO Member shall use Chinese prices or costs for the industry under
investigation in determining price comparability;

ii. The importing WTO Member may use a methodology that is not based on a strict comparison with
domestic prices or costs in China if the producers under investigation cannot clearly show that
market economy conditions prevail in the industry producing the like product with regard to
manufacture, production and sale of that product.

b) In proceedings under Parts II, Ill and V of the SCM Agreement, when addressing subsidies
described in Articles 14(a), 14(b), 14(c) and 14(d), relevant provisions of the SCM Agreement shall
apply; however, if there are special difficulties in that application, the importing WTO Member may
then use methodologies for identifying and measuring the subsidy benefit which take into account
the possibility that prevailing terms and conditions in China may not always be available as
appropriate benchmarks. In applying such methodologies, where practicable, the importing WTO
Member should adjust such prevailing terms and conditions before considering the use of terms and
conditions prevailing outside China.

¢) The importing WTO Member shall notify methodologies used in accordance with subparagraph (a) to
the Committee on Anti-Dumping Practices and shall notify methodologies used in accordance with
subparagraph (b) to the Committee on Subsidies and Countervailing Measures.

d) Once China has established, under the national law of the importing WTO Member, that it is a
market economy, the provisions of subparagraph (a) shall be terminated provided that the
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38.

39.

40.

41.

42.

43.

44,

45,

46.

47.

importing Member's national law contains market economy criteria as of the date of accession. In
any event, the provisions of subparagraph (a)(ii) shall expire 15 years after the date of accession.
In addition, should China establish, pursuant to the national law of the importing WTO Member,
that market economy conditions prevail in a particular industry or sector, the non-market economy
provisions of subparagraph (a) shall no longer apply to that industry or sector."”

It is noted that while the provisions contained in Article 15(a)(ii) have expired on 11.12.2016. However,
the provisions under Article 2.2.1.1 of the WTO read with obligation under 15 (a) (i) of the Accession
protocol require the criterion stipulated in para 8 of Annexure | of India's AD Rules to be satisfied through
the information/data to be provided in the supplementary questionnaire for claiming the market economy
status.

At the stage of initiation, the Authority proceeded as per the information given by the applicant. Upon
initiation, the Authority advised the producers/ exporters in China PR to respond to the notice of the
initiation and provide information relevant to determination of their market economy status. The
Authority sent copies of the supplementary questionnaire to all the known producers/ exporters for
rebutting presumption of non-market economy in accordance with criteria laid down in Para 8(3) of
Annexure-l to the Rules and furnish relevant detailed information. The Authority also requested
Government of China PR to advise the producers/ exporters in China PR to provide the relevant
information. Only one producers/exporters have co-operated in this investigation by filing the
questionnaire response namely, Zhejiang Amino-Chem Company, Limited, China PR.

None of the exporters/producers contested the NME status of China. Thus, in view of the above position
and in the absence of rebuttal of the non-market economy presumption by any Chinese exporting
company, the Authority, considers it appropriate to treat China PR as a non-market economy country in
the present investigation and proposes to proceed with para 7 of Annexure-1 to the Rules for
determination of normal value in case of China PR.

G.4. NORMAL VALUE FOR CHINA PR

The Authority notes that no evidence has been provided by the domestic industry or other interested
parties on prices in market economy third countries. Neither of the interested parties have given
information on cost of production in market economy third countries. It has been claimed that subject
goods are largely produced by India and China. As regards imports into India, the imports are only from
China. Apart from China, imports are not coming in from any other country. Thus, the normal value based
on price from third country to other country including India could not be determined.

Therefore, the Authority has constructed the normal value (CNV) for the subject imports from China PR
as per the “price actually paid or payable in India” as stipulated in para 7 of Annexure — | to the Anti-
Dumping Rules, 1995. It has been computed based on the cost of production of the domestic industry,
with reasonable addition for selling, general and administrative expenses, and profits.

G.5. EXPORT PRICE

Al Zhejiang Amino-Chem Company, Limited, China PR and Changshan Haicheng
Chemical Co., Ltd

From the responses filed, it is noted that Zhejiang Amino-Chem Co. Ltd. and its unrelated trader
Changshan Haicheng Chemical Co., Ltd. is involved in the production and exports of the product
concerned to India.

Zhejiang Amino-Chem Co., Ltd. is a limited liability company, which has been established on November
22, 2005, under the Company Law of PRC.

During the POI, Zhejiang Amino-Chem Co., Ltd., China PR, has exported ***MT of the subject goods to
India of invoice value ***RMB, out of which the company has exported ***MT directly to India and the
rest of the quantity ***MT has been exported to India indirectly through an unrelated exporter/trader
namely, Changshan Haicheng Chemical Co., Ltd.

The producer/exporter has claimed adjustment on account of ocean freight, port and other related
expenses, insurance, inland transportation, credit cost, bank charges and the same have been allowed by
the Authority. Accordingly, export price at ex-factory level for Zhejiang Amino-Chem Co., Ltd. has been
determined and the same is shown in the Dumping Margin Table below.

Export price of Non cooperating producers and exporters from China

The export price for the non-responding producers/exporters from China has been determined on the basis
of facts available taking into account the export transactions of the responding exporter.
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H. DETERMINATION OF DUMPING MARGIN
48. The dumping margin determined for the producers/exporters based on constructed normal value and net
export price (NEP) as mentioned above, is as follows:
Dumping Margin Table
CNV NEP Dumping Margin
S. No. Producer/Exporter
USD/Kg | USD/Kg | USD/Kg % % Range
1 Zhejiang Amino-Chem Co., Ltd. il il Fx il 40-50
2 Others *k%k **k*%k **k*%k *k%k 50_60
l. ASSESSMENT OF INJURY AND CAUSAL LINK
1.1 Submissions made by the other interested parties
49, The following submissions have been made by the other interested parties with regard to injury and causal
link:

I The duty has been in force for more than 10 years, still the petitioner is not able to increase its
production/capacity and sales during the period of investigation as compared to the base year.

ii. It appears that there are some factors other than the imports from China PR which are causing
injury to the domestic industry. The Authority must examine known factors other than the subject
import, which are causing injury to the domestic industry.

iii. The Authority must separate and distinguish the injurious effects of the dumped imports from the
injurious effects of those other factors.

iv. The other factors in the present case may include weakened demand, subdued pricing
environment, coronavirus impact, disproportionate fall in realizations, adverse stock valuation
rate, increase in foreign exchange loss, higher stores and spares expenses, repair & maintenance,
security expenses, depreciation and interest charges, shut down of a plant etc.

V. As per the petition, the company remained shut for 146 days during 2022 for marketing related
shutdowns.

Vi. After protection of 10 years, the domestic industry is still contending that the domestic industry is
suffering injury due to the subject imports from China, this shows that there is no connection
between imposition of anti-dumping duties and injury to the domestic industry. The alleged injury
is on account of the domestic industry’s internal factors.

Vii.  The applicant has claimed PUC and total production (PUC and NPUC) as same, which seems
incorrect. Incorrect and misleading information has been filed by the applicant for injury analysis.

viii.  Majority imports from China are under advance license; around ***% of the total imports to India.

iX. Market structure of the PUC is such that overwhelming majority of market share is consumed for
production of export goods; this part of overall market is not available to the domestic industry
irrespective of anti-dumping duty.

X. The domestic industry increased capacity manifold in 2016-17, indicated the domestic industry
increased capacity recklessly, without considering that Indian laws do not permit trade protection
on imports meant for production of export goods.

Xi. Capacity was increased considering international demand. Impact of fall in export demand during
POI should not be attributed to alleged dumped imports.

Xil.  Imports continued at same level despite anti-dumping duty, and it shows imports from China are
technical necessity for producers in the country.

Xiil.  Anupam Rasayan has not clarified the reason for entering into this market despite domestic
industry claiming injury by Chinese imports since October 2010. No correlation between alleged
dumped imports and claim of injury.

XiV.  The domestic industry’s argument that injury parameters have shown deterioration is flawed as the

base years used for trend analysis are flawed as they were abnormal years.
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XV.

XVI.

XVil.

XViii.

XiX.

XX.

XXi.

XXili.

xXiii.

XXIV.

XXV.

XXVi.

XXVil.

XXViii.

XXiX.

XXX.

XXXI.

Average price from China PR is Rs. 150 — Rs. 300 per Kg in the last 12 years except preceding
2 years and base year (FY 2019-20). Average domestic price of applicant is Rs. 150 — Rs. 300 per
Kg in last 12 years except in preceding 2 years and the base year (FY 2019-20)

Average ratio of price from China to price of major raw material Benzene is about 3 to 4 times in
last 12 years, except preceding two years and the base year (2019-20), ratio rose abnormally to
11 to 16 times in preceding 2 years and 2019-20.

The average ratio of the domestic price of the subject goods of the applicant to the price of major
raw material Benzene was also in the same range.

Import prices and domestic prices increased abnormally in 2019-20 and 2020-21, around 11 times
of Benzene price. While domestic price was 16 times of Benzene price despite the fact that
benzene price declined drastically during this period.

Thus, preceding 2 years and 2019-20 were absolutely abnormal years and analysis based on this is
faulty and misleading.

Import prices of the subject goods from China and the applicant’s domestic prices of subject goods
increased abnormally during preceding two years and the base year of FY 2019-20. The abnormal
increase was due to an accident (explosion) in Jiangshu Tianjiayi Chemical Co. Ltd in March
2019, following which the Chinese government imposed strict audit on chemical plants creating
disruption in production activity causing market disruption, and lastly due to COVID-19.

The imports from China PR declined significantly by around 54% from 3,807 MT in FY 2021-22
to 1,775 MT FY 2022-23 in the POI.

There is no causal link between the claim made by the applicant of so-called injury and likelihood
of continuation and recurrence of dumping and injury and the imports of the subject goods from
China PR.

Abnormal increase in capacity of the applicant of PDA is from 3000 MT in 2016-17 to 12,000 MT
in annual report of 2016-17. 80% of PDA capacity is for MPDA. Accordingly, capacity of MPDA
has increased from 2,400 MT to 9,600 MT. Demand in domestic market is consistently around
5,000 MT over the last 10-15 years.

No justification has been provided for abnormal increase of capacity by the applicant. Injury has
been caused due to mismanagement, wrong investment, increase in cost.

Slowdown of economy - Global demand outlook for short term has been impacted due to
inventory corrections and recessionary trends. (applicant’s annual report for POI). The applicant
claimed stability and strong long term growth trajectory.

Internal competition - Initially the applicant was only producer of the PUC in India, Anupam
Rasayan started production 3 years back, creating internal competition for the applicant. The
domestic industry is facing injury on account of internal competition, mismanagement, wrong
investment, increase in cost. and not imports.

Temporary decline in the performance of the applicant is on account of global decline in demand,
which is temporary and not an account of imports from China. Demand decline by 32 % from 109
in 2021-22 to 68 in POI (indexed). Shows injury suffered is due to decline in demand and not due
to the subject imports.

The plant was shut for 146 days during the year 2022 for marketing related shutdowns.

There is a dedicated capacity for the product under consideration. Therefore, the applicant may
have loaded the actual fix cost, repair and maintenance cost, consumables cost etc. including that
related to abnormal increase in the capacity on the product under consideration.

The production of the other products of the applicant also declined significantly in the POI. In
such a case, application of production or sales ratio will also not result in lower allocation of the
fixed cost to product under consideration.

The claim of extension of duties by the domestic industry, is completely unjustified in view of the
fact that as per the market intelligence of the respondent, around 70% of the total import to India is
against advance license which cannot be subjected to any anti-dumping duties.
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XXXii. The applicant has claimed production of the PUC and total production (PUC and NPUC) as same,

which prima facie seems incorrect.
1.2.

Submissions of the domestic industry

50. The following submissions have been made by the domestic industry with regard to injury and causal link.

Vi.

Vil.

viil.

Xi.

Xii.

The demand declined in 2020-21 in view of the pandemic and increased thereafter in 2021-22
and declined again in the POI.

The global demand for dyes and intermediaries has declined in the POI resulting in decline in
the demand of the subject goods.

The imports in absolute and relative terms from China declined in 2019-20 as compared to high
volumes during the 1st sunset review investigation, i.e., 2014 — 2017.

The imports have once again increased in 2021-22 but have declined in the POI due to decline
in demand. The imports from China are significant and still constitutes almost 46% of the
Indian demand in a situation when the country is self-sufficient.

The landed price declined significantly in 2021-22 and thereafter, and, without commensurate
decline in the cost of production. Resultantly the domestic industry also had to reduce its
prices. The imports are undercutting the prices in the domestic market.

The domestic industry had to sell its goods at prices lower than the cost of production in the
POI. The imports thus had a depressing effect on the domestic industry prices.

The appendix | submitted by the exporter shows that the decline in selling price is more for
goods exported to India as compared to exports to third countries and the domestic market.

There is positive dumping margin and injury margin, the imports from the subject country
constitute 43% of the Indian demand. Thus, it is not for the domestic industry to explain why
duties are warranted, rather the onus is on the exporters to explain how they were able to reduce
prices so significantly and why capacities are being expanded.

The raw materials and utilities cost on overall basis during the injury period increased by 26%
whereas the import price declined by 53%. This is simply unprecedented and is beyond any
business economics.

The effects of global decline in demand affecting the Indian demand have direct relation, but
the amount of market share that the Chinese imports have taken away in such a situation is not
justifiable.

The only reason for the same is unnatural decline in the prices by Chinese producers.
Therefore, the slowdown of economy or global decline in demand are not the reason for injury
caused to the domestic industry.

Decline in demand is both for Indian and Chinese producers. This decline in demand is also the
cause for decline in capacity utilisation. However, this decline is not responsible for the severe
decline in the prices in this period.

Xiii. Chinese exporters have provided no explanation regarding the whopping decline in the import

Xiv.

XV.

XVi.

XVii.

prices.

The fixed costs incurred by the domestic industry have steeply declined over the injury period.
In fact, in a situation where input costs have so significantly increased, the domestic industry
has still reported a significant decline in costs. Thus, it is totally baseless to contend that the
domestic industry is suffering due to capacity addition.

When the cost in 2019-20 and 2020-21 were higher, the domestic industry was not only having
reasonable profits but also a decent cash flow and ROI.

In the current period, when the fixed costs have declined both at gross and fixed cost level, the
profitability of the domestic industry has so severely declined that the domestic industry is
suffering whopping cash loss and hugely negative ROI.

The explosion in Jiangshu Tianjiayi Chemical Co., Ltd. was caused in the end of March 2019,
which is the last month of FY 2019-20. Therefore, it could not have any effect on the prices of
FY 2019-20.
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XViii.

XiX.

XX.

XXI.

XXil.

XXiil.

XXIV.

XXV.

XXVI.

XXVil.

XXViii.

XXiX.

XXX.

XXXI.

XXXII.

XXXiil.

Jiangshu Tianjiayi Chemical Co. Ltd. was not a major producer of the PUC, rather only had
around 17,000 MT production capacity of the PUC. This further explains why this incident
could not have had an effect on domestic as well as import prices, as has been significantly
overexaggerated by the user industry.

COVID-19 pandemic was hit in 2020 March, again the user industry’s arguments fail to justify
the increase in price in 2019-20 as claimed. Even in COVID-19, the subject imports from
China captured 35% of the market share and have worked their way up to 48% in the following
year and finally at 43% in the POI.

The user industry’s claim that 3 years of the injury period are abnormal and other above-
mentioned contentions are baseless and should be rejected by the Authority.

The import prices have declined so severely even when input costs have increased over the
injury period. Resultantly, the performance of the domestic industry has steeply deteriorated in
respect of parameters such as profits, cash flow, return on investment.

Merely the volume of imports is not indicative of the complete situation and the same cannot be
assessed in isolation of the demand and market share.

It is evident from trend analysis that the imports of the subject goods from China PR decreased
from 100 to 78 which is 22 indexed points, whereas the Indian demand in the same period
declined 34 indexed points from 100 to 66. The decline in the subject imports is not in
consonance with the decline in Indian demand.

Subject imports were able to increase its market share despite decline in demand and sufficient
capacity available in India to cater the demand.

Performance of the domestic industry has severely declined in the present injury period despite
same level of capacity over the present injury period.

The applicant was making profits even when Anupam Rasayan entered the business. The
profitability declined when the import price declined drastically. Thus, it is imports which has
caused injury to the Indian industry and not a new domestic producer.

The new producer entered the market, thereafter, import prices increased. The prices of the
domestic industry increased, and the domestic industry had reasonable price parameters.
Thereafter, the import prices declined severely as a result of which the prices of the domestic
industry declined severely, resulting into the domestic industry facing huge adverse price
parameters.

As claimed by the interested parties, the prices of inputs in India and global market are the
same, they have failed to explain how there is a whopping decline in the prices when input
costs have increased.

The cost increase faced by the domestic industry was not unique to the domestic industry.
Unless the Chinese producers claim that they are indeed in such a state-controlled economy that
they are totally insulated from international market. Comparing efficiency parameters of the
domestic industry shows that raw material and utility consumption over the injury period
remained fairly stable. There was no deterioration in the present POI.

The conversion costs have significantly declined over the injury period. Therefore, the
domestic industry in fact has become more competitive in this period rather than becoming less
competitive. There is therefore no internal inefficiency on this account.

The export sales in the POl as compared to the base year or even 2020-21 are higher. The
domestic industry faced no loss in the base year with low export sales, while severe losses are
faced in the POI where the export sales are comparatively higher.

It is not a situation where the domestic industry would have suffered financial losses due to
decline in production and capacity utilisation. The fixed cost per unit of production were at
their lowest levels in the POI.

The legal requirement for causal link is existence of “a” causal relationship between dumped
imports and injury to the domestic industry. The requirement is not with regard to existence of
“the” causal link between dumped imports and injury to the domestic industry.
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51.

52.

53.

54,

55.

XXXIV. The decline in demand has affected the sales, but the same is only to a certain level. It can be
seen that the Chinese imports have rather increased their market share even in the event of
decline in demand. Further, the injury is primarily in adverse price effect and likelihood.

XXXV.  The applicant reaffirms that there are no other reasons for injury and the sole reason is the
dumping of subject goods from China PR.

XXXVI. Excess capacities are not cause of injury to the domestic industry. The capacities created are
not a cause of injury to the domestic industry.

XXXVIii. The capacities created have allowed the domestic industry to obtain most economic factors of
production.

XXXViii. So far as fixed costs are concerned, the petitioner has charged fixed cost in a ratio linked to
production. Thus, when production and sales are lower, expenses apportioned to the products
itself are lower.

XXXiX. The decline in import price is despite the fact that raw materials and utilities have increased
over the period. Evidently, Chinese producers have reduced MPDA price when costs were
going up. There has been a very steep decline in the import price over the injury period.

xl. The increase in input prices is not limited to the domestic market. These price increases were
global phenomenon.

xli. While dumping briefly stopped during 2019-2021, it has not only recommenced but also
increased significantly in its intensity. The dumping that is now being resorted is much higher
than dumping resorted in the past.

xlii. Further and more importantly, the pricing by Chinese producers is most irrational during this
period.
xliii.  The exporters have shipped the product at significantly different prices in a short period.

Imports are occurring in one month at significantly varying prices thus causing significant
disturbance in the market.

xliv. The exporters must explain the wide variations in prices. The variations are not only over the
POI, but also within the POI and even within a month of the POI.

1.3.  Examination by the Authority

The Authority has examined the evidence submitted by all the interested parties with regard to injury to
the domestic industry. The injury analysis made by the Authority hereunder addresses the various
submissions made by the interested parties.

According to Section 9(A)(5) of the Customs Tariff Act, anti-dumping duty imposed shall, unless revoked
earlier, cease to have effect on the expiry of five years from the date of such imposition, provided that, if
the Central Government, in a review, is of the opinion that the cessation of such duty is likely to lead to
continuation or recurrence of dumping and injury, it may, from time to time, extend the period of such
imposition for a further period of five years and such further period shall commence from the date of
order of such extension.

The Authority notes that this being a sunset review of anti-dumping duty already in force, continuation of
material injury to the domestic industry, as well as the likelihood of continuation or recurrence of material
injury needs to be examined in the context of actual or likely imports of the subject goods from the subject
country.

In consideration of the submissions received in this regard, the Authority has first examined the current
injury, if any, to the domestic industry before examining the likelihood aspects of dumping and injury on
account of imports from the subject country.

Volume effect of dumped imports and impact on domestic industry

i. Assessment of Demand

The Authority has defined, for the purpose of the present investigation, demand, or apparent consumption
of the subject goods in India as the sum of domestic sales of the Indian producers and imports from all
sources. The demand for the product under consideration is given below:
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Demand Unit 2019-20 2020-21 2021-22 POI
Imports Subject Country-China MT 2,031 1,794 3,701 1,722
Other Countries MT 35 - 18 -
DI Domestic Sales MT-Indexed 100 82 80 47
Other Indian Producers MT-Indexed 100 1,519 3,960 1,469
Total MT-Indexed 100 92 137 68
56. It is seen that the demand of the PUC declined in 2020-21 from the base year and increased in 2021-22,

and again declined in the POI. According to the submissions made by the domestic industry, it is noted
that the change in demand especially during the POl was due to global decline in the demand of
downstream industry i.e., dye industry. The user industry association stated that majority of imports were
under advance authorization scheme. Therefore, the Authority has examined imports further to quantify
duty free and duty paid imports. Further, the Authority has undertaken analysis on the basis of data
(secondary source) provided by the domestic industry. The table below shows imports under duty free and
duty paid category, and demand for the product after excluding duty free imports. It is seen that a
significant proportion of the imports is under duty free category. However, imports made under duty paid
category are also quite significant.

Demand Unit 2019-20 2020-21 2021-22 POI
a) Imports from China MT 2,031 1,794 3,701 1,722
Duty free imports MT Fxk Fhx Fxk falea
Duty paid imports MT Fxk Fhx Fxk faie
b) Demand in India MT
Excluding duty free imports MT Fxk Fhx Fxk Fhx
Including duty free imports MT Fkk Fhx Fxk faie
ii. Import volumes and share of the imports from subject country
57. With regard to volume of the subject imports, the Authority is required to consider whether there has been

a significant increase in dumped imports either in absolute terms or relative to production or consumption
in India. The volume of imports of the subject goods from the subject country have been analysed as

under:
S.No. Particulars Unit 2019-20 2020-21 2021-22 POI
Subject Country Imports MT 2,031 1,794 3,701 1,722
2 Other Country imports MT 35 0 18 0
3 Total Imports MT 2,066 1,794 3,719 1,722
Subject Imports in Relation to
4 Indian production %- 100 80 111 93
Indexed
5 Indian consumption %- 100 97 133 125
Indexed
6 Total Imports % 98% 100% 100% 100%
58. It is seen that:

a.  The imports from the subject country declined post enhancement of duty in the first sunset review
investigation. However, imports increased significantly in 2021-22 as compared to the base year and
decreased again in the POI in consonance with the movement of demand.

b.  Imports in relation to production declined marginally over the injury period. This is also because a
new player has started production in the Indian market.

c. Imports in relation to consumption has increased over the injury period.

Imports in relation to

demand has increased over the injury period despite decline in demand and commencement of
production by another domestic producer.
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59.

6

0.

iii. _Price effect of subject imports and impact on domestic industry

With regard to the effect of dumped imports on prices, the Authority has considered whether there has
been a significant price undercutting by the dumped imports as compared with the price of the like
product in India, or whether the effect of such dumped imports is otherwise to depress prices to a
significant degree or prevent price increase, which otherwise would have occurred, to a significant degree.

a) Evolution of prices

Analysis of the imports over the injury period shows a very significant decline in the import price. It is,
thus, noted that there was significant and sharp decline in import price despite increase in cost on account

of raw materials and utilities. The information provided by the domestic industry showed a significant
increase in cost on account of raw materials and utilities.

Decline in import price with rising direct costs
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The Authority examined the import price from China and selling price of the domestic industry over the
injury period. It is seen that the domestic prices have moved in tandem with the import price.

Domestic prices steeply declined with the decline in import prices
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62.

b) Price undercutting

Price undercutting has been worked out by comparing the landed price of the imports with the selling
price of the domestic industry for the investigation period. The price undercutting has been determined for
the product under consideration. The weighted average undercutting computation is as under:

Particulars UOM POI

Landed price R/Kg 314

NSR

Z/Kg *kk

Undercutting Ky e

% *kx

%Range 1-5

63.

64.

The Authority notes that imports were undercutting the prices of the domestic industry.

c) Price suppression and depression

In order to determine whether the effect of imports is to depress prices or prevent price increases which
otherwise would have occurred, the Authority has examined the changes in the landed price of imports,
and costs & prices of the domestic industry over the injury period.

Particulars UoOM 2019-20 2020-21 2021-22 POI

Cost of Sales %/Kg falele il faleie faleie

Indexed 100 110 94 97

Selling Price /Ky Fhx il il il

Indexed 100 86 54 39

Landed price /Ky 704 738 440 314

Indexed 100 105 63 45

65.

66.

67.

68.

69.

It is seen that both the cost of sales and selling price of the domestic industry has declined over the injury
period. However, the decline in selling price was far more than decline in costs. While costs have declined
by [Rs ***/kg] over the injury period, the selling price declined by [Rs ***/kg].

The landed price of imports was at reasonable levels upto 2020-2021. Resultantly the domestic industry
was able to sell goods at reasonable prices and at profits. However, landed price declined significantly
since 2021-22 and declined further in the POI. Further, the landed price of imports was below the level of
cost of sales in the POI. Resultantly, the selling price of the domestic industry declined significantly in the
POI and were significantly below the cost of sales.

The interested parties claimed that majority of imports are under advance license and thus does not attract
anti-dumping duty. The Authority however notes that the domestic industry was forced to reduce the
prices in response to the import prices in order to maintain its sales.

Economic Parameters relating to the domestic industry

The Rules require that the determination of injury shall involve an objective examination of the
consequent impact of these imports on domestic producers of such products. With regard to the
consequent impact of these imports on domestic producers of such products, the Rules further provide that
the examination of the impact of the imports on the domestic industry should include an objective and
unbiased evaluation of all relevant economic factors and indices having a bearing on the state of the
industry, including actual and potential decline in sales, profits, output, market share, productivity, return
on investments or utilization of capacity; factors affecting domestic prices, actual and potential negative
effects on cash flow, inventories, employment, wages, growth, ability to raise capital investments. The
Authority has, accordingly, hereinunder examined the performance of the domestic industry over the
injury period.

a) Production, capacity, capacity utilization and sales

The position of the domestic industry over the injury period with regard to production, capacity, capacity
utilization, domestic sales and export is as under:
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Particulars UoM 2019-20 2020-21 2021-22 POI

Installed Capacity MT falaied falaied falele falele
Indexed 100 100 100 100

Production MT Hxx Hxx xxx xxx
Indexed 100 98 119 69

Capacity Utilization % Fhx Fhx falele falele
Indexed 100 98 119 69

Domestic Sales MT ok ok Fokk Fokk
Indexed 100 82 80 47

Export Sales MT Hxx Hxx xxx xxx
Indexed 100 139 235 152

70.

71.

72.

73.

74.

The Authority notes that the capacity of the domestic industry has remained at the same level over the
injury period. Various interested parties have argued that the capacity of the domestic industry is
significantly higher than the demand. It is noted that the capacity was enhanced by the domestic industry
in 2016-17 when the demand for the product was around ***MT and the capacity with the domestic
industry was *** MT. The domestic industry has undertaken only one capacity expansion. It is seen that
the capacity is dedicated only to this product and cannot be used for production of other product. It was
also seen that the fixed costs involved exclusively with this capacity is only in the region of ***% of the
total cost of sales (on account of depreciation). It is thus seen that the fixed costs associated with this
capacity addition is quite small.

Production and capacity utilization of the domestic industry increased in 2021-22 and declined
significantly in the POI. On overall basis, production of the domestic industry declined by 31% over the
injury period, whereas the demand for the product declined by 32%.

The domestic sales of the domestic industry declined consistently over the injury period. Whereas the
demand for the product declined by 32%, and production declined by 31%, domestic sales volumes
declined by 53% and domestic sales values declined by 82%.

It has also been argued that the expansion of capacities by the domestic industry has led to decline in
profitability of the domestic industry. The Authority however notes that the domestic industry had same
level of capacity over the entire injury period. The profitability however declined very significantly from
a situation of good profits in first two years to severe financial losses in the POI. The Authority noted the
contention of the domestic industry and analysed the changes in variable and fixed costs. It is seen that
whereas the costs on account of raw material increased, the fixed costs incurred by the domestic industry
— both in absolute terms and per unit of production have declined significantly over this period. Thus, the
capacity addition could not have been a reason for decline in profits.

The information provided by the supporters on capacity, production and sales is given below:

Particulars

UoM

2019-20

2020-21

2021-22

POI

Installed Capacity

MT

*k*k

*k*k

*k*k

*k*k

Indexed

100

100

100

100

Production

MT

*k*k

*k*k

*k*k

*k*k

Indexed

100

1,296

4,537

2,124

Domestic Sales

MT

*k*k

*k*k

*k*k

*k*k

Indexed

100

1,516

3,952

1,465

Domestic Selling price

Rs/Kg

*k*k

*k*k

*k*k

*k*k

Indexed

100

86

54

39

75. It is seen that the supporter started production in the base year and the production increased till 2021-22
and declined thereafter in the POI. The sales have also shown the similar trend. Sales have declined
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drastically in the POI. The decline in production and sales is more than the decline in demand. The selling
price has also followed the movement of the applicant the domestic industry and has witnessed steep
decline in the POI.

b) Market Share in demand

76. The market share of the domestic industry, other domestic producer and imports over the injury period is
as under:

S..No. Market Share Unit 2019-20 2020-21 2021-22 POI

1 Domestic Industry % il il ekl il

Trend Indexed 100 89 58 69
2 Supporters % *k*k *kk * ki *k*k
Trend Indexed 100 900 1600 1200
3 Subject Country % falale falale whx falale
Trend Indexed 100 96 133 125
4 Other Countries % il il faleie faleie
Trend Indexed 100 - 37 -

5 Total Demand % 100% 100% 100% 100%

7. Market share of the domestic industry has declined till 2021-22 and then increased in POI. The market
share of the domestic industry however remained much lower in the POI as compared to the base year.
Whereas the domestic industry lost market share by 29%, subject imports gained by 17% over the injury
period.

78. It is seen that despite commencement of production by Anupam Rasayan, the market share of imports did
not decline, rather it increased. Instead, market share of domestic industry declined till 2021-22. In the
POI, whereas domestic industry was able to increase its market share at the cost of incurring losses, the
market share of imports declined. Further, the market share of the supporter declined. While the supporter
has not participated with relevant information, it is seen that the domestic industry has suffered significant
financial losses, despite the fact that it has reported decline in conversion costs. Thus, it appears that the
financial losses forced the other domestic producers to reduce their production. It is seen that whereas the
production of the domestic industry declined by 40% (in POI, as compared to preceding period), the
production of the supporter declined by 63% in this period.

79. The Authority has taken note that Anupama Rasayan established production capacities and started selling
the product from 2019-20. The company has supported the extension of anti-dumping duty. It is seen that
the supporter started selling the product in 2019-20 with a very small volume. The index figures show
high increase due to low market share in the base year. The market share of the supporter was however
only [***%] of the market share of the petitioner.

80. The Authority has noted that imports capture a significant share in the Indian demand. It is seen that
around 47% imports are duty paid while 53% imports are duty free imports. Table below shows the
comparative analysis of CIF price on monthly basis during the period of investigation, i.e., April 22-
March 23.

Comparative CIF Price in US$/MT
S. No. Month Duty free Duty paid Difference
l Apr *k*k **kx _20%
2 May *k*k **kx _01%
3 Jun falele falaied -1.3%
4 Jul falele falaied -3.1%
5 Aug *k*k **kx _35%
6 Sep *k*k **kx _44%
7 Oct falele falaied -5.1%
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8 Nov e il -7.3%
9 Dec xxx ko -23.1%
10 Jan Hx e -20.9%
11 Feb Hx e -4.6%
12 Mar e e -10.9%
Grand Total faleied faleied -3.8%
Comparative CIF Price in INR/MT
S.
No. Month Difference amount Difference
Duty free vs. duty Duty free vs. average Duty free vs. duty Duty free vs. average
paid price paid price
1 Apr (***) (***) -2.49% -0.85%
2 May (***) (***) -0.48% -0.34%
3 Jun (<**) (<**) -1.83% -0.32%
4 Jul (***) (***) -3.60% -1.83%
5 Aug (***) (***) -3.95% -1.06%
6 Sep (***) (***) -4.83% -3.19%
7 Oct ) ) -5.56% -2.12%
8 Nov (***) (***) -7.82% -4.65%
9 Dec (<**) (<**) -23.41% -16.85%
10 Jan (<**) (<**) -21.12% -14.62%
11 Feb (***) (***) -5.03% -2.38%
12 Mar (***) (***) -31.33% -18.90%
Grand (***) (***)
Total -6.92% -3.83%
81. It is thus seen that imports attracting anti-dumping duty has been consistently below the level of imports

made under duty free category. The difference between the prices of duty-free imports and duty paid
imports is significantly higher since November 2022. Thus, the imported goods that are actually
competing with the domestic industry’s goods in the domestic market are entering at far lower prices as
compared to the average price reported from China.

c) Profit or loss, cash profits and return on capital employed.

82. The position of the domestic industry in terms of profit or loss, cash profits and return on investment is as
under:
S.No. Particulars Unit 2019-20 2020-21 2021-22 POI
1 Cost of sales Rs/kg falaied faleie falaied falele
Indexed 100 110 94 97
2 Selling price Rs/kg falaied faleie falaied falele
Indexed 100 86 54 39
3 Profit/loss Rs/kg falaied faleie falaied (***)
Indexed 100 58 4 -33

4 Profit/loss Rs Lacs *okk *kk e

(***)
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Indexed 100 47 3 -16
5 Cash Profit Rs/kg Fxx ek *kk (**%)
Indexed 100 65 11 -23
6 Cash Profit Rs. Lacs folaa Fekk ek (**%)
Indexed 100 53 9 -11
7 PBIT Rs. Lacs falaa Fhx Hkex )
Indexed 100 50 5 -13
8 ROI % ok Hoxx Hx )
Indexed 100 51 8 -40
83. The Authority also examined the trends in major input prices, and fixed expenses incurred by the
domestic industry — both on per unit and gross expenses — over the injury period
Expenses incurred by the domestic industry on PUC (Rs. lacs)
S. No. Particulars 2019-20 2020-21 2021-22 POI
A Production (MT) ks *kk *xx r—
B Domestic Sales (MT) xxx *xx s sy
c Export Sales (MT) *k o s s
D Opening Stock (MT) *xE *xk X >k
E Closing Stock (MT) xx *xx s >k
1 Raw Materials HAk Hokek o= ey
2 Packing materials *kk ok xxx -
3 Consumables ok o o aas
4 Utilities FHk ek o s
S Salaries & Wages *k *x *xx s
6 Depreciation ok ke o s
7 Manufacturing Overheads ks *kk o *xx
8 Bank Charges wxx o o *xx
9 Financials Costs ok o o *xx
10 Administration Overheads il Ak Hokok [
11 Selling & distribution ok ek *okk —
12 Direct selling expenses wxx s ke —
13 Other/Miscellaneous expense (***) ek ok fr—
14 Change in stock (***) (***) (<**) -
15 Cost of Sales (1 to 25) el ok *k N
16 Domestic Sales in Lacs Rs. bl Hhx Hkx Hokk
17 Export Sales il *kk Hokk ok
18 Total Sales ok *xk sk ek
19 Profit before Tax fadeid Fokk Hokk (***)
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Per unit of production costs incurred by the domestic industry on PUC (Rs/kg)

S. No. Particulars 2019-20 2020-21 2021-22 POI

1 Raw Materials Hk Hokk Hokok J—

2 Packing materials kk sk ek ek

3 Consumables Fhok sk Fokk Aokek

4 Utilities i Hkk Kk -

5 Salaries & Wages *xx *kk *xk ke

6 Depreciation Hokx Fokeok Hokok R

7 Manufacturing Overheads Fhk Hkok Hokok -
Sub total Hkk Hkk Hkek I

8 Bank Charges *kk sk ok ke
Financials Costs Hkk sk Hkeok -

10 Administration Overheads kk sk Hkok -

11 Selling & distribution Fkk *kk *kk *kk

12 Direct selling expenses *kk *xx - -

13 Other/Miscellaneous expense (***) k] ok ke

14 Change in stock (**%) (***) (***) -

15 Cost of Sales (1 to 25) kk *kk ok ke

16 Domestic Sales Hkx Fkk Hokok Hekk

17 Export Sales Hhx Hokk Hokk -

Price (Rs/KG) for major inputs involved in production of the PUC
S. No. Particulars 2019-20 2020-21 2021-22 POI Change

1 Benzene ok ok ok ookl 83%

2 C.N.A. Fhx *kk *kk Kkk 123%

3 Sulphuric Acid kel ok ke ookl 55%

4 Soda Ash folekad Hkk kK ok 75%

5 Hydrogen falale Hkx Fokk Hxx 25%

6 Nitrogen falale Hkx Fokk Hxx 9%

7 Fuel ok ok ke ookl 142%

84. The Authority holds that:

a.
b.

The domestic industry was reasonably profitable in the first two years of the injury period.

The import prices declined declining from 2021-22. As the import prices declined by Rs. 292 per
kg. in 2021-22, the selling price of the domestic industry declined by Rs. 271 per kg. As against the
same, the cost of sales declined only by Rs. 70 per kg. The severe price depression caused by the
Chinese imports in 2021-22 resulted in significant decline in profitability of the domestic industry
and the domestic industry suffered small financial loss in 2021-22. Thereafter, the import price
declined by Rs. 131 per kg. in POl as compared to preceding year. Resultantly, the domestic
industry was forced to reduce the prices by Rs. 125 per kg. This decline in the prices was despite
significant increase in the prices of all major inputs in this period. In fact, despite significant
increase in all major inputs, the domestic industry reported marginal decline in per unit cost.

The domestic industry was suffering significant financial losses in the POI.

Cash profits, profit before interest and return on capital employed of the domestic industry have also
followed the similar trend. All these parameters were positive in the initial two years of the injury
period. All these parameters have shown significant decline from 2021-22. Further, the domestic
industry suffered significantly high cash loss, negative profit before interest and negative return on
investment.
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d) Inventories
85. The data relating to inventories of the subject goods is as follows:
S. No. | Particulars UOM 2019-20 2020-21 2021-22 POI
1 Opening Inventory MT Fx il il il
Indexed 100 74 171 334
2 Closing Inventory MT Fx il il il
Indexed 100 231 451 417
3 Average Inventory MT faleie il il il
Indexed 100 141 290 369
86. It is seen that the average inventories were low in the base year and have increased from about March
2022. Inventories with the domestic industry in last two years of the injury period were high and
constituted almost 1.8 months of sales.
e) Employment, wages and productivity
87. The situation of the domestic industry with regard to employment, wages and productivity during the
injury period is as under:
S. Particulars Unit 2019-20 2020-21 2021-22 POI
No.
1 Employment Nos kel el el ool
Trend Indexed 100 100 100 100
2 Wages X Lacs el il ol ke
Trend Indexed 100 117 73 45
3 Wages-for the plant Rs Lacs falele il faleie faleie
Trend Indexed 100 120 139 188
4 Productivity per day MT/Day falale faleie falaied falele
Trend Indexed 100 98 119 69
5 Productivity per employee Per No falale faleie falaied faleie
Trend Indexed 100 98 119 69
88. It is seen that the number of employees has remained at the same level over the injury period. This is due

to dedicated nature of the capacity. However, wages charged into the PUC declined by 56%. This decline
in wages is due to decline in production and apportionment of common salaries & wages to the PUC.
Otherwise, the total wages paid for the plant has increased over the injury period.

f) Growth

89. The trends of volume and profit parameters of the domestic industry was as under-

Particulars UOM 2019-20 2020-21 2021-22 POI
Production YIY - -2% 22% -42%
Capacity Utilisation YIY - -2% 22% -42%
Domestic Sales YIY - -18% -3% -41%
Inventory YIY - 41% 106% 27%
Profit Per Unit YIY - -42% -93% -977%
Profit in ¥ Lacs YIY - -53% -94% -615%
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Cash Profit in X Lacs YIY - -47% -84% -227%

ROCE YIY - -49% -85% -626%

Market Share-Domestic YIY

Producers -8% 50% -51%
90. It is seen that there is significantly negative growth in almost all economic parameters over the injury

period.

g) Dumping_Margin

91.

It can be seen that the dumping margin is not only more than de-minimis, but also substantial. Thus, the
Chinese producers have continued dumping subject goods in the Indian market.

h) Factors affecting domestic prices

92.

93.

94.

95.

96.

97.

98.

99.

The examination of the import prices from the subject country, change in the cost structure, competition
in the domestic market, factors other than dumped imports that might be affecting the prices of the
domestic industry in the Indian market, etc. shows that the import prices to India are affecting the prices
of the domestic industry. The landed price of the subject goods is below the selling price, NIP and cost of
sales in the POI.

CAUSAL LINK

As per Annexure Il of the AD Rules, factors which are relevant in this respect include, inter alia, volume
and prices of imports not sold at dumped prices, contraction in demand or changes in the pattern of
consumption, trade restrictive practises and competition between the foreign and domestic producers,
developments in the technology and the export performance and productivity of the domestic industry.
The Authority examined whether the factors other than dumped imports could be a cause of injury to the
domestic industry.

a) Volume and prices of imports from third countries
The imports of the subject goods from countries/sources other than the subject country are nil.

b) Contraction of demand and changes in the pattern of consumption

Demand for the product declined in 2020-21, increased in 2021-22 and thereafter declined significantly in
the POI. The decline in demand is owing to the decline in domestic and global demand for the
downstream products. The market share of imports has, however, increased over the injury period, despite
this decline in demand. It is also seen that whereas direct costs on account of inputs have increased over
the injury period, fixed costs charged to the product have declined significantly, owing to apportionment
of a number of fixed costs. Thus, the decline in demand has not had adverse effects on the cost of
production of the domestic industry. However, whereas the direct input costs have significantly increased,
the selling price declined severely due to decline in Chinese imports. It is thus, decline in the import
prices triggered by the Chinese producers that were the cause of injury to the domestic industry.

¢) Conditions of competition and trade restrictive practises

There is no trade restrictive practice. The Authority holds that the investigation has not shown any change
in the conditions of competition or any trade restrictive practises.

d) Developments in technology

Technology for production of the product concerned has not undergone any change. Thus, developments
in technology cannot be regarded as a factor causing injury to the domestic industry. None of the
interested parties has furnished any evidence to demonstrate any change in the technology. There is not
even a claim on this account.

e) Export performance of the domestic industry

The injury analysis with regard to price parameters is based on domestic performance of the domestic
industry.

Since the domestic industry has significant exports over the injury period, the Authority compared the
price of the domestic industry in respect of exports and domestic sales. It is seen that the export prices
earlier by and large lower than the domestic prices in the past. However, in the recent period, the export
price of the domestic industry was significantly higher than the domestic prices. It is thus seen that the
domestic industry was able to get better prices in export market as compared to domestic market in the
present POI.
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Relative movement of domestic and export price of domestic industry
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f) Performance of other products being produced and sold by the domestic industry

The Authority has only considered data relating to the performance of the subject goods. Therefore, the

performance of other products produced and sold are not a possible cause of injury to the domestic
industry.

The Authority has analysed the contentions raised by the domestic industry and other interested parties
regarding continuation of injury to the domestic industry. The Authority notes that whereas the other
interested parties made submissions on this account, no supporting evidence has been provided by them.
Further, the investigation has not shown that any of the allegations of the domestic industry distort the
conclusions drawn hereinabove. The Authority concludes that the domestic industry has suffered the price
injury on account of the dumped imports from the subject country.

g) Internal competition

As regards the argument that internal competition can be a cause of injury, it is noted in this regard that
the domestic industry was making profits when Anupam Rasayan entered the business. The profitability
declined when the import price declined drastically. Information provided by Anupam Rasayan shows
that their sales also declined drastically in the POI. Authority also notes that the duty paid imports are
significantly undercutting the prices of the domestic industry. Further, significant imports under duty paid
category is undercutting the domestic industry prices, even after addition of anti-dumping duty amount.
Thus, it is imports which has caused injury to the Indian industry.

MAGNITUDE OF INJURY MARGIN

The Authority has determined the NIP for the domestic industry on the basis of principles laid down in the
Rules read with Annexure-11l, as amended. The NIP of the product under consideration has been
determined by adopting the information/data relating to the cost of production provided by the domestic
industry. The NIP has been considered for comparing the landed price from the subject country for
calculating injury margin. For determining the NIP, the best utilisation of the raw materials and utilities
has been considered over the injury period. Best utilisation of production capacity over the injury period
has been considered. Extraordinary or non-recurring expenses have been excluded from the cost of
production. A reasonable return (pre-tax @ 22%) on average capital employed (i.e., average net fixed

assets plus average working capital) for the product under consideration was allowed as pre-tax profit to
arrive at the NIP as prescribed in Annexure 111 to the Rules.

Based on the landed price and the NIP determined as above, the injury margin as determined by the
Authority is provided in the table below: -
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INJURY MARGIN

S. Producers Non- Landed Price Injury Injury Injury Margin

No. Injurious (US$/KG) Margin Margin (%) (Range %)
Price (US$/KG)
(US$/KG)
1 Zhejiang Amino- Fx Fx Fx Fxk
Chem Co., Ltd. 40-50

2 Others *kk *kk *kk *k*k 50_60

K. LIKELIHOOD OF CONTINUATION OR RECURRENCE OF DUMPING AND INJURY

K.1.  Submissions by other interested parties

105. The following submissions were made by the other interested parties with regard to likelihood of
continuance or recurrence of dumping and injury:

i The applicant has claimed the PUC and total production (PUC and NPUC) as same, which seems
incorrect.

ii.  Majority of imports from China are under advance license, around 70% of total imports to India.

iii.  Market structure of the PUC is such that overwhelming majority of market share is consumed for
production of export goods; this part of overall market is not available to the domestic industry
irrespective of anti-dumping duty.

iv.  The domestic industry increased capacity manifold in 2016-17, without considering that Indian laws
do not permit trade protection on imports meant for production of export goods.

v.  Capacity was increased considering international demand. Impact of fall in export demand during
the POI should not be attributed to alleged dumped imports.

vi.  Imports continued at same level despite anti-dumping duty, shows imports from China are technical
necessity for producers in the country.

vii.  Anupam Rasayan has not clarified reason for entering into this market despite the domestic industry
claiming injury by Chinese imports since October 2010.

viii. No correlation between alleged dumped imports and claim of injury and the likelihood of dumping
and injury.

iX.  The domestic industry’s argument that injury parameters have shown deterioration is flawed as the
base years used for trend analysis are flawed as they were abnormal years.

X.  The applicant has neither suffered any injury nor there is any likelihood of continuation or
recurrence of dumping and injury on account of the imports of the subject goods from China PR
as there was a decline in imports by 54% from 2021-22 to 2022-23 (POI).

xi.  The petitioner has provided installed capacity for the whole group whereas it is not relevant to the
present investigation. Zhejiang Longsheng Group produces various other products and the
capacity mentioned by the petitioner comprises of all, not only MPDA.

xii.  Statement made by Zhejiang Longsheng in the Annual Report for the year 2022 that “In the future,
it plans to expand the production capacity of m-phenylenediamine to 100,000 tons/year.”
Zhejiang Amino Chem Co. Ltd. hereby submits that it is merely a future plan which depends on
the demand and other factors in future.

K.2. Submissions by the domestic industry

106.  The following submissions were made by the domestic industry with regard to likelihood of continuance
or recurrence of dumping and injury:

i. The responding producer/exporter is dumping with likelihood of intensifying volumes on cessation
of duty and has no material evidence to rebut to the same.

ii.  None of the interested parties have submitted any material evidence supporting their claims of no
likelihood. Neither of the interested parties have tried to prove the absence of dumping.
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108.

iii.  Even with duty, imports have been significant and at dumped and injurious prices. Imports declined
in 2020-21 (majorly due to COVID-19), increased 2021-22 onwards but declined in POI (due to
decline in demand). Dumping margin and injury margin in the past and present investigations
have been positive and significant.

iv.  There is significant freely disposable capacity with China. Capacity with China in 1% SSR was 1.25
lac MT (approx.) while Indian demand was merely about 6,000 MT. Demand has increased over
the injury period, but capacity is still significantly more than total Indian demand.

v.  There are large number of producers in China, that are largely export oriented and have capacities
more than their domestic demand. This signifies potential dumping in event of cessation duties.

vi.  Zhejiang Longsheng Group, largest producer in China, is investing in adding capacities which will
further add-up to surplus Chinese capacity.

vii.  Export orientation and enormous capacity with China poses significant threat to the Indian industry.
Zhejiang Longsheng Group & Sichuan Hongguang Special Chemical Co., Ltd have specifically
identified India as a key export destination.

viii. Producers in China are always looking for a favourable market to utilise their excess capacities.

ix. Indian market is highly price sensitive. Consumers decide procurement, with price being the
foremost consideration. Availability of such low-priced imports would adversely impact on the
domestic industry.

X.  The Authority, in the initiation notification, noted that evidence provided by the applicant, prima
facie, shows likelihood of dumping and injury in case of cessation of duty.

xi.  The responding exporter/producer has made baseless allegations regarding authenticity and nature
of analysis by the Authority which shows that they’re dumping with likelihood of intensifying
upon cessation of duty. No evidence was provided to rebut the same.

K.3. Examination by the Authority
107.

The present investigation is a sunset review investigation, and the purpose of this investigation is to
examine the continuation or recurrence of dumping and consequent injury if anti-dumping duty is allowed
to expire even if there is no current injury. This also requires a consideration of whether the duty imposed
is serving the intended purpose of eliminating injurious dumping.

It is further noted that there is continuing injury on account of dumped imports. The domestic industry has
further claimed that there is a likelihood of recurrence of injury if the anti-dumping duty is not extended.
All factors brought to the notice of the Authority have been examined to determine whether there is a
likelihood of continuation or recurrence of dumping and injury in the event of cessation of the duty. The
Authority has considered various information, as made available by the interested parties during the
course of the investigation, in order to evaluate the likelihood of continuation or recurrence of dumping or
injury.

There are no specific methodologies available to conduct such a likelihood analysis. However, Clause (vii) of
Annexure |1 of the Rules provides, inter alia for factors which are required to be taken into consideration viz.:

109.

110.

I A significant rate of increase of dumped imports into India indicating the likelihood of substantially
increased imports;

ii.  Sufficient freely disposable, or an imminent, substantial increase in, capacity of the exporter
indicating the likelihood of substantially increased dumped exports to Indian markets, taking into
account the availability of other export markets to absorb any additional exports;

iii.  Whether imports are entering at prices that will have a significant depressing or suppressing effect
on the domestic prices, and would likely increase demand for further imports; and

IV. Inventories of the article being investigated.

Further, the Authority has also examined other relevant factors having a bearing on the likelihood of
continuation or recurrence of dumping and consequent injury to the domestic industry. The examination
of the parameters of the likelihood as follows:

a) Continued imports and dumping from China

It is seen the subject imports have remained significant throughout injury period. Imports declined in
2020-21 owing to COVID-19 pandemic. Thereafter, imports increased significantly in 2021-22, but
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declined again in 2022-23, owing to decline in demand (decline in demand, as per submissions of all
parties, is due to decline in domestic and global demand).

111. The investigation has shown that the dumping margin and injury margin in the present period have
increased beyond the levels found at the time of previous two investigations. Further, the volume of
imports during the present POI was quite significant, having regard to consumption of the product in the
country.

b) Significant decline in import price despite increase in input costs

112.  As stated above, there is a steep decline in the import price, despite increase in direct costs, during last
two years. Further, no relevant information has been provided by the producer and exporter from China
PR. It is however seen that all major inputs involved in the production of the PUC are widely traded
goods and there is no reason why the prices should have increased only in India. Analysis of trade data in
fact shows that the prices of these major inputs increased globally.

¢) Third country dumping

113.  The participating exporter provided information with regard to their exports of the PUC globally. Analysis
of information provided by the participating exporter shows that the material has been exported by the
Chinese producers in global market at a price materially below normal value.

Producer/Exporter Unit Zhejiang Amino-Chem Co., Ltd.
CNV USD/Kg el
NEP USD/Kg el
Dumping Margin USD/Kg Fxk
% x
% Range 40-50

114. Itis thus seen that Chinese producers have exported the product in third countries at significantly dumped
prices, and the volume of such exports is quite significant, having regard to demand for the product in the
country.

d) Injurious volume of exports

115.  The information provided by the domestic industry and participating exporter with regard to exports to
third countries shows that the Chinese producers have exported significant volume of the subject goods to
third countries at highly injurious prices.

Producer/Exporter UoM Zhejiang Amino-Chem Co., Ltd.
NIP of DI USD/Kg e
Landed value USD/Kg wkk
Injury Margin USD/Kg Hkk
% e
% Range 40-50

e) Surplus capacities in the subject country

116. Despite prescribed requirements, the responding interested parties have not provided capacity or demand
prevalent in China in their questionnaire response. The Authority considers that the participating exporter
has withheld relevant information in this regard. The domestic industry has provided information on the
capacity of various producers along with relevant evidence. The capacity information for the producers
made available during the course of the investigation is as follows:

Producer/Exporter Capacity (in tons)
Jiangsu Tianjiayi Chemical Co., Ltd 17,000
Zhejiang Longsheng Group 65,000
(Zhejiang Amino-chem) 35,000°
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Sichuan Hongguang Special Chemical Co., Ltd 20,0007
Total capacity of known producers 1,37,000 MT

Range

1,35,000 - 1,45,000MT

Sources: -

! https://www.precisechem.com/news/current-dye-market-in-china-producers-stop-receiving-orders-
prices-soaring-dramatically/

2 As per annexure 4.1 of the application as filed by the domestic industry (extract of annual report of
Longsheng Group for 2022)

® http://www.schgchem.com/about.html

It is seen that the capacity with the only responding producer/exporter Zhejiang Amino-Chem is 65,000

MT. The Authority notes that India and China are the only producers of the product. It is seen that the Chinese
producers have capacity which is significantly in excess of the Indian demand.

117.

120.

121.

L1

122.

The domestic industry contended that Zhejiang Amino-chem is adding capacity by 35,000 MT despite
existing surplus capacities in China. During the oral hearing, when asked, the participating exporter
denied that the company was adding capacity, but refrained from admitting that the group was adding
capacity. The responding exporter has not provided relevant information in this regard.

f) Export orientation of the producers in the subject country

The response submitted by the responding exporter shows significant exports being made. Almost 50% of
production by the exporter is meant for exports. The Authority has seen from the annual report (2022) of
Zhejiang Longsheng Group that the focus of the company is majorly on exports. The annual report
specifically identifies India as a key destination for exports. Additionally, Sichuan Hongguang Special
Chemical Co., Ltd also identifies India one of the export destinations. Additionally, Sichuan Hongguang
Special Chemical Co., Ltd also identifies India one of the export destinations. Relevant part from their
website is extracted below:

Our products are sold in the following countries:

China, Japan, Korea, USA, Germany, Spain, UK, India, Pakistan, Thailand, Singapore, etc.
It is thus evident that the producers in China are on the lookout for favourable markets to utilise their
capacity. Considering the mammoth capacities of the subject goods with Chinese producers in concert

with their export orientation, there is high likelihood of increase in the dumped imports to India upon
cessation of duty.

POST DISCLOSURE SUBMISSIONS
Submissions by other interested parties

The following submissions were made by the other interested parties on the disclosure statement:

I Flow chart given for the production process of the PUC at page no. 10 of the disclosure
statement is erroneous and misleading.

ii. Di-nitro benzene is reduced using H2 and catalyst, product is then distilled to get 85% MPDA,
15% OPD and PPD. Both OPD and PPD are saleable products. This is the standard production
method in Indian and China as per responding producer’s/exporter’s knowledge.

iii. As per responding producer’s/exporter’s knowledge the applicant produces PPD and OPD along
with MPDA which is not confirmed or mentioned anywhere in the disclosure statement.

iv. If the applicant is claiming not to produce OPD and PPD, then the manufacturing method of the
applicant and the exporter differs to this extent and therefore the cost of production also differs to
this extent.

V. The Authority should seek clarification from the applicant regarding the quantity of OPD and
PPD sold by them and whether their sale has been included while calculating the cost of MPDA.

Vi. The applicant has taken data for 2 years preceding the POI to justify their claim. Abnormal
circumstances and abnormal price and market condition cannot be considered for justifying
dumping when the situation returns to normal.

Vii.  The responding producer/exporter submit that as per market sources the applicant and supporter
have exported the PUC at USD 4 during the POI and post-POI. Sale price has been adjusted for
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viii.

Xi.

Xili.

Xiil.

Xiv.

XV.

XVi.

XVil.

XViii.

XiX.

XX.

XXI.

XXii.

XXIil.

XXiV.

XXV.

XXVI.

costs as it appears to be lower than the costs claimed by the applicant.

Zhejiang Amino-Chem’s parent company is listed in Shanghai stock exchange and no company
listed on stock market would resort to dumping for 10 years to gain market share.

50% of responding producer’s production is used internally to produce resorcinol, MAP,
DEMAP, MDSA. 40% of production is sold to dyes and fiber market in China and only 10% is
used for exports. During the POI exports were only 7.69% of the total production. Therefore,
Zhejiang Amino-Chem is not dumping the PUC in India.

Capacity information for the producers in China for the POI, one of the Chinese producers has
stopped or no longer producing the subject goods has been stated as producing the goods in the
disclosure statement.

DGTR is giving undue protection to the domestic industry by applying 22% return on capital
employed which was designed in 1987.

The NIP determined by the Director General is highly inflated and not based on real situation.
The Authority should adopt actual profits earned by the domestic industry and not 22% ROCE,
adoption of which gives undue protection to the domestic industry.

Basis of 22% ROCE was designed in 1987, when all parameters like interest rate, corporate tax
rate were different. These cannot be termed reasonable after 30 years. In 1987 interest was 18%
and corporate tax was 40%, now interest is around 10% and corporate tax around 30%.

Reference to Bridge Stone Tyre Manufacturing & others vs. Designated Authority wherein the
Hon’ble CESTAT has observed that the practice of 22% ROCE adopted by the Designated
Authority was not correct as calculating the NIP by assuming such a high rate of return gives an
inflated picture of price underselling.

GDMA was registered to be considered as an interested party within the prescribed time, and has
also participated in other stages of investigation and filed its submissions. However, name of the
respondent is not included in Section B.

GDMA has submitted that base year being used for trend analysis were abnormal years. It is
clear from the disclosure statement that the import prices and the domestic prices for the
applicant for the period April 2019 to Feb 2023 were considered for analyzing price effect of the
subject imports on the domestic industry.

Comparison of performance of the applicant during the preceding 2 years and base year will lead
to absurdity.

Neither likelihood of continuation or recurrence of dumping and injury from the subject country
has been made. Imports of the PUC declined sharply by 54% in POI from the preceding year.

Export price of the applicant is higher than the domestic price. MPDA used in India is a low-cost
product whereas the one used in other countries is a very high-quality product.

Request to examine other factors which are cause of injury. Abnormal increase in capacity,
slowdown of economy, internal competition, internal inefficiency of the applicant, significant
decline in export sales, significant decline in export sales per unit, contraction in demand.

Continuous and sustained use of trade remedy measures by the domestic industry is wholly
unjustified.

Extension of duties not justified in view of peculiar fact that majority of the imports from China
are under Advance License. Around 70% of the total import to India is against advance license
not subject to anti-dumping duty.

Impact of duty will adversely impact on consumers particularly the textile sector.

Per unit price of Direct Black 22 has been mentioned wrong and average price of Direct Black
22 is INR 380 per kg.

Adverse impact of measures ranges from minimum 2.4% to maximum 14.2%.

The Authority is requested to examine the mentioned issues and release another disclosure
statement on which the interested parties can make their comments.
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L.2.

Submissions by the domestic industry

123. The following submissions were made by the domestic industry with regard to Indian industry’s interest:

Vi.

Vii.

viil.

Xi.

Xii.

Xiil.

Xiv.

XV.

XVi.

China and Zhejiang Longsheng group has the largest share in global production of the subject
goods.

As per the market report the global MPDA market was valued at US$ 589.9 million in 2022, i.e.,
1,65,000 MT considering average Chinese export price in 2022. China in year 2022 accounted for
about 87% of the global market, which is huge and only slightly short of the entire global market.

The market report states that Zhejiang Longsheng is the largest manufacturer of MPDA globally,
with around 69% market share at a global level. Zhejiang Longsheng group is the parent company
of which the responding producer Zhejiang Amino-Chem is a subsidiary.

The Authority in the disclosure statement has rightfully noted that neither of the interested parties
have brought evidence on record that shows that the users or downstream industry has faced or will
face adverse effects/impact due to the anti-dumping duties.

There is no information on record to establish that there exists probably an adverse effect on the
extension of duty on the consumers.

The quantum of present anti-dumping duties should be further enhanced to address the dumping
margin and injury margin in the present investigation based on significant imports under both duty
free and duty paid.

Dumping margin and injury margin are the highest in the present investigation compared to the
previous segments of the investigation. Further, the imports are happening at significantly low
price.

The landed price of duty paid imports, even after addition of anti-dumping duty is significantly
below the cost of sales of the domestic industry, likely to cause significant price depression in the
domestic market.

Performance of the domestic industry improved initially, however deteriorated significantly with
significant decline in import prices. Therefore, non-enhancement of quantum of duties would lead
to intensified injury to the domestic industry.

Jiangshu Tianjiayi Chemicals Co. Ltd. was not a major producer of the PUC, rather only had around
17,000 MT production capacity of the PUC. The volume of imports from China PR in 2019-20 was
still significant and higher than the level prevailing in POI. Therefore, the incident relating to
Jiangshu Tianjiayi Chemicals could not have had that significant effect on domestic as well as
export prices.

Even in COVID-19, the subject imports from China captured around 35% of market share in
demand and have worked their way up to 48% in the year following that and 43% in the POI.

User industry has provided no material evidence to support their contentions at such a late stage and
are therefore baseless and hollow.

The user industry’s claim that 3 years of the injury period are abnormal and other above-mentioned
contentions are baseless and should be rejected by the Authority.

The prices in the POI are undisputedly below the level of cost of sales, NIP and selling price of the
domestic industry resulting into losses to the industry. Thus, it cannot be denied that imports
continue to cause injury to the domestic industry.

Out of stated 146 days of shutdown, 139 days were on account of prevailing market conditions,
wherein the domestic industry was forced to undertake these shutdowns as it was unable to produce
considering market situation disrupted by Chinese imports.

Despite a decline in demand, the imports from China have increased at significantly low price,
making further production unviable for producers. The domestic industry was selling through
inventory and even the inventory has shown a rising trend, making further production unviable and
resultantly production was regulated, and plant was shut down immediately
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L.3. Examination by the Authority

124.

125.

126.

The Authority has examined the post disclosure submissions made by the interested parties and
notes that some of the comments are reiterations which have already been examined suitably and
addressed adequately in the relevant paras of the final findings. The issues raised for the first
time in the post-disclosure comments/submissions by the interested parties and considered
relevant by the Authority are examined below.

The other interested parties have contended that the production process provided by the domestic
industry is flawed to the extent that it does not mention OPD and PPD which are both saleable
product and have also raised a question pertaining to the quantity of OPD and PPD sold by the
domestic industry being considered while calculating the cost of MPDA. The Authority notes
from the information provided by the domestic industry in its application, and information
verified by desk and on-site verification that the domestic industry already separates
consumption of inputs in the production of MDNB. The Authority has further noted that the raw
materials consumption reported by the petitioner takes into account only such quantity of inputs
as were consumed in the production of MPDA. The consumption considered for determination
of costs and NIP does not include raw material cost to produce OPDA and PPDA and the same
has been separated at the stage of application itself. The applicant has thus reported costs on
account of raw materials exclusively for MPDA and the same is not inclusive of raw material
costs to produce OPDA and PPDA.

The Authority examined whether export price of the domestic industry was higher than domestic
price due to difference in the product grade. For the purpose, the Authority compared the
domestic and export price of the domestic industry for the same grade [ 99.8% concentration] of
the product. It is seen that the export price of the domestic industry was higher than domestic
price in three out of four periods of injury period. Further, the export price of the domestic
industry was higher by 36% in the POI, even when the volume of sales was very comparable. It
is thus concluded that the domestic industry was able to get a higher price in export market as
compared to the domestic market, barring the exception of 2020-21. Further, the difference was
too significant in the POI.

©

Particulars UoM 2019-20 2020-21 2021-22 2022-23

Volumes

Domestic MT *kk e ok e

Export MT *kk *kk *kk *k*k

Average price Rs/Kg

Domestic KAk e o e

Export *kk *kk *kk *k*k

O B w| @ N | P> =

Difference Rs/Kg ek *xx o ey

% *kk *kk *kk *k*k

Range 15-25 (15-25) 0-10 30-40

127.

128.

The responding exporter/producer has claimed that the parent company of the responding
producers i.e., Zhejiang Longsheng group is a company listed on the Shanghai stock exchange
and that a listed company would not resort to dumping for 10 years. The Authority notes that
existence or absence of dumping is a matter of fact. The investigation has revealed that dumping
margin in the present POI in fact is higher than the previous investigations.

The responding producer/exporter has further stated that only 10% of their production is
exported and rest 90% of the subject goods produced by them are either used captively or are
sold to the Chinese dye manufacturers. The Authority in this regard notes that the Zhejiang
Longsheng’s annual report for 2022 brought by the applicant on record clearly specifies that the
group’s key sales areas are identified as Germany, the United States, Brazil, South Korea,
Thailand, India, Vietnam, Bangladesh, Turkey, Pakistan and other countries. The investigation
has shown that the dumping margin and injury margin for the responding exporter/producer is
not only more than de minimis but is also significant and higher than the past, which negates the
contention that the exporter does not have compulsions to export the product.
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129.

130.

131.

132.

Zhejiang Amino-Chem contended that the capacity information for Chinese producers provided
by the domestic industry for the POI is not correct. The Authority has prescribed a questionnaire
for the Chinese producers, whereas the Authority requires information on Chinese capacity,
production, domestic consumption and exports. It is noted that despite holding a large capacity,
the company preferred not to provide relevant information in its questionnaire response. It was
much easier for the exporter to provide relevant information and the Authority would have
considered the same for the present determination. The exporter has not even provided the
information on capacity with their group company. In a situation where the Chinese exporters
have not provided the relevant information, the Authority is required to make determination
based on information on record. The domestic industry provided evidence of capacity with the
Group companies, whereas the participating exporter has restricted itself to its own capacity, and
has not provided capacity information even with the group. It is also noted that the exporter was
specifically asked at the time of oral hearing to clarify whether the claim of the domestic industry
with regard to capacity addition by the Group Companies was correct. The exporter merely
stated in its submission that the capacity expansion is a proposal and if the market is not suitable
it will not expand. The Authority also notes that the capacity of the producer whose plant faced
an accident and was out of production is having merely 17,000 MT per annum capacity. The
capacity of Zhejiang Longsheng group is more than 10 times that of gross Indian demand and
therefore poses a significant threat to the Indian industry especially when dumping and injury
margins have increased in the present period.

The user industry has raised contention that the present anti-dumping measure is not justified
owing to more than 70% of the imports coming in under advance license and are not susceptible
to anti-dumping duties. The Authority notes that (a) analysis of the imports show that the imports
under duty paid category are around 50%, (b) the import price of duty paid material is materially
lower than the import price of duty-free material. It is the import price of duty paid material that
is more relevant than the import price of duty-free material in order to ascertain the likelihood of
injury in the event of cessation of anti-dumping duty. Further, the volume of duty paid material is
quite significant. The Authority also notes that it remained unexplained why the Chinese
producers were charging a lower price for duty paid supplies as compared to duty free supplies.
The Authority considers that the same is clearly indicative of opportunistic pricing by the
Chinese producers. Further, the duty paid price clearly shows the price that the Chinese
producers are likely to charge in the event of cessation of anti-dumping duty.

With regard to the submissions made by interested parties concerning 22% return on capital
employed for calculating NIP, the Authority notes that NIP has been calculated in accordance
with Annexure 111 of Anti-dumping Rules and consistent practice of the Authority.

With regard to other contentions raised in post-disclosure submissions by other interested parties
that are reiterations of earlier submissions, the Authority has suitably examined these
submissions and have addressed them adequately in the relevant paras of the final findings.
These submissions were pertaining to likelihood of continuation or recurrence of injury, causal
link, other factors of injury, interest of Indian industry.

M. INDIAN INDUSTRY’S INTEREST & OTHER ISSUES

M.1 Submissions by other interested parties

133. The following submissions were made by the other interested parties with regard to Indian

industry’s interest:

i. The applicant has increased prices drastically since the imposition of duties and enjoying monopoly

Vi.

in the Indian market as the applicant is price setter for the Indian market.

Small Indian companies manufacturing dyes made out of MPDA majorly MSMES are unable to
export dyes as they do not have the required infrastructure to procure advance authorization.

Small dye manufacturers of India are not able to import MPDA without paying anti-dumping
duties.

These producers have become uncompetitive against global producers of dyes.

80% of MPDA is used for dye manufacturing, which is used in textile industry. Imposition of
duty will adversely impact MSME textile users.

The Authority should examine the impact of the duty on the performance of the domestic
industry, demand pattern, movement in the import price etc. during the period when duties
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M.2

M.3

were in place.

vii.  To continue anti-dumping measures in this investigation will be inconsistent with the long-term
and overall interests of the Indian domestic industry and its downstream industries.

viii. Improper implementation of anti-dumping duty as means of trade protection, cannot play the
role of protecting industry, but will cause an unfair competitive environment and cause damage
to the fundamental interests of their respective industries.

Submissions by the domestic industry

134. The following submissions were made by the domestic industry with regard to Indian industry’s
interest:

i. It is at the foremost submitted that the only one user association has participated in the present
investigation. Despite issuance of Economic Interest Questionnaire (EIQ), the user has not
provided any information.

Ii. The responding exporter has also not submitted EIQ.

iii. Lot of submissions were made on behalf of the association. However, the association has not
filed any submission, nor EIQ response. Nor the members of the association have cooperated
with the Authority.

IV. In view of complete silence of the interested parties on any adverse public interest, the Authority
should construe that the measures are in public interest and no adverse impact has been shown.

V. There have been no adverse effects in any form or manner due to the imposition of past
measures. After the original investigation and the first sunset review investigation and the
imposition of anti-dumping duty, the Indian industry has only witnessed growth.

Vi. The past measures have had no adverse effects on immediate consumers, downstream industry or
public at large. The impact of duty as calculated and provided by the applicant is so low that the
impact is nearly negligible.

Examination by the Authority

135.  The Authority notes that the purpose of imposition of anti-dumping duty, in general, is to
eliminate injury caused to the domestic industry by the unfair trade practices of dumping so as to
re-establish a situation of open and fair competition in the Indian market, which is in the general
interest of the country. Continuation of anti-dumping measures does not aim to restrict imports
from the subject country in any way. The Authority recognizes that the continuation of anti-
dumping duties might affect the price levels of the product in India. However, fair competition in
the Indian market will not be reduced by the imposition of anti-dumping measures. On the
contrary, continuation of anti-dumping measures would ensure that no unfair advantages are
gained by dumping practice, prevent decline of the domestic industry and help maintain
availability of wider choice to the consumers of the subject goods.

136. The Authority considered whether continuation of anti-dumping shall have any adverse impact
on the interest of the public. In order to determine such impact, the Authority weighed the impact
of the continuation of duties on the availability of the goods in the Indian market, the impact on
the users of the product as well as the domestic industry and the impact on the general public at
large. This determination is based on the submissions and evidence submitted over the course of
the present investigation.

a. The Authority issued initiation notification inviting views from all the interested parties, including
importers, consumers, and others. The Authority also prescribed a questionnaire for the users/ consumers
to provide the relevant the information about the present investigation including any possible effects of
anti-dumping duty on their operations. The Authority issued gazette notification inviting views from all
the interested parties, including importers, consumers, and other interested parties. The Authority also
prescribed a questionnaire for the consumers to provide the relevant information with regard to the present
investigation, including effect of anti-dumping duty on their operations. The Authority sought information
on, inter-alia, interchangeability of the product supplied by various suppliers from different countries,
ability of the domestic industry to switch sources, effect of anti-dumping duty on the consumers, factors
that are likely to accelerate or delay the adjustment to the new situation caused by imposition of anti-
dumping duty, impact of repealing or maintaining the present duty. The Authority notes that none of the
interested parties, barring the domestic industry, have responded to the economic interest questionnaire.
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The user association responded in the present investigation, however, none of its members have filed the
user questionnaire response. The Authority notes that there is no evidence showing that the imposition of
anti-dumping duty has had any significant adverse effect either on the consumers or at public at large.
Instead, the Authority from the submissions made by the user industry has noted that significant volume
of the subject goods is being imported under advance license and are therefore exempt from paying anti-
dumping duties. As rightfully argued by the domestic industry, such importers that are importing the
subject goods under advance license are already exempt from paying anti-dumping duties and shall have
no impact whatsoever.

b.  Additionally, the Authority notes that the domestic industry has calculated the impact of duties on
the downstream products which use the subject goods. For doing this analysis, the domestic industry has
considered the consumption norms based on SION. The domestic industry has thereafter calculated the
impact of duty on the downstream products. One of the interested parties has pointed out that the price of
Direct Black 22 considered by the domestic industry for determining impact of the proposed measures is
incorrect. The Authority therefore reviewed the calculations and found that there was error in the prices
considered for determining impact. The Authority has therefore determined the impact of proposed
measures and the same has been considered for the present determination. Further, it is noted that the
subject goods are mainly used for production of reactive dyes. The consumption of reactive dyes in next
product is in the region of 2-5%. Therefore, impact given of MPDA in eventual end product would be 2-
5% of the impact on dyes.

S MPDA Impact of Impact on
No Particular End Product Required ADD eventual
' (kg/kg) (%) end product
At At
2% 5%
1 | Pharma Acriflavine 2.3 0.12%
0.03 | 0.09
2 | Reactive Dye Acid Black 210 0.15 1.87% 7% 3%
0.06 | 0.16
3 | Reactive Dye Direct Black 22 0.2236 3.33% 7% 6%
0.04 | 0.10
4 | Reactive Dye Reactive Navy Blue ME2GL 0.187 2.12% 2% 6%
Reactive Supra Golden Yellow 0.07 | 0.18
5 | Reactive Dye HRNL 0.3 3.68% 4% 4%
Intermediate for reactive and | Meta Phenylene Diamine 4,6 012 | 0.31
6 | disperse dye Disulphonic Acid 0.682 6.35% 7% 7%

C. The Authority notes that the anti-dumping duty has been in place on the product for quite some
time. Further, the prices of MPDA had admittedly increased significantly in 2019-20 and 2020-21. A
significant difference in the prices has been found within the POI itself and even within the same month.
Despite the same, there was no adverse impact of the anti-dumping duty on the consumers. Rather, now
when the price of the product has so significantly declined, the consumption of the product has also
declined. It is therefore evident that there is no adverse impact of the price of the product on the
consumption of the product in the market. Further, the product is largely used in production of dyes or
dyes intermediates. Therefore, the consumption of the product in the eventual end product is extremely
low.

d. The applicant provided Annual reports of some of the downstream producers and contended that
these companies are the largest dye manufacturers in India. An analysis of their financial reports shows
that when MPDA prices increased, their profits increased, and when MPDA prices declined, their profits
declined.

€. The enhancement of duty following previous sunset review led to establishment of production
capacity in the domestic market. A new producer has also set up production capacities and has supported
the request for extension of anti-dumping duty. It is seen that the sales of this supporting producer have
also declined significantly in the POI. The investments made by this new producer is also required to be
protected from unfair imports by providing a level playing field.
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f. It is noted that India and China are the only two producers of the PUC. Further, the Chinese
producers have resorted to very aberrationally high and low price for the product. Under these
circumstances, cessation of production by domestic producers is likely to leave the consumers totally at
the hands of foreign producers.

0. The Authority further notes that the impact of the proposed measures may have on certain users
should be balanced against the risk of a discontinuation of production in India. Not extending measures
will lead to less reliable and unstable sources of supply and inevitably to price increases and fluctuations
in the Indian market. The Authority therefore, concludes that imposition of duty would be in the larger
public interest.

N. JUSTIFICATION FOR EXTENSION OF MEASURES

137.  The Authority has considered whether the extension of measures is justified, particularly when
the same has been in force for 10 years. The Authority has considered following parameters for
this purpose.

i India and China are the sole producer of the PUC globally

138. The Authority notes that India and China are the only producers of the product under
consideration globally. The domestic industry has already shrunk significantly during the current
period and is suffering unprecedented financial losses. Should the measure be withdrawn at this
juncture the producers from the subject country can wipe out domestic producers. The domestic
industry is engaged in production of a large number of products and therefore it would not be
very difficult for the domestic industry to stop production of such heavily loss-making product.
The other domestic producer is also a multi-product company and therefore possibility of their
exiting the market can also not be ruled out. Should the same happen, the consumers would be
left completely at the mercy of the Chinese suppliers. It is noted that the interested parties
conceded that the reason for significant increase in the prices was the suspension of production
by one Chinese producer, owing to a fire incidence in its plant. This also shows that cessation of
production in India is likely to cause significant disruptions in the Indian market, should any
such disruptions happen with the Chinese producers.

ii. India is self-sufficient and imports are not necessary to meet the demand

139.  During the original investigation of this product, the applicant was the sole producer in India and
there was some demand and supply gap in the country. However, owing to the imposition of the
measures, the applicant was able to increase the production capacity. Additionally, another
producer has set up their production capacity in the present injury period. At present, both of the
Indian producers are capable to individually cater to the entire Indian demand. The Authority
finds that the current amount of market share captured by dumped Chinese imports of the subject
goods owing to steep reduction in prices is unexplained particularly when there is a decline in
demand.

140.  This further reflects the need for extension of duties, as with the measures in force, the Chinese
imports are able to capture a high amount of market share in Indian demand, then it is extremely
likely that upon cessation of duties, the Indian market will be flooded with Chinese dumped
imports, which necessitates the extension of measures.

iii. Continuous dumped and injurious volume from China

141. The Authority considers that the imports have continued to be made at dumped and injurious
price. Additionally, the dumping margin in the present review investigation are comparatively
higher than that in the previous two investigations relating to the product.

142.  The investigation has shown that the dumping and injury has actually intensified while the
measures is in force. This signifies the likelihood of imports from the subject country being
dumped further (in terms of volumes) in the event of cessation of duties, warranting extension of
duties.

iv. The Indian industry is vulnerable

143.  The Indian industry is highly vulnerable to material injury, as is evident from the losses being
made by the industry in the POl in view of steep decline in prices from China. China holds
significant markets share despite no demand supply gap in the country. This clearly indicates the
interest that the Chinese producers have in the Indian market. The fresh investments undertaken
by the new producer will also be jeopardised because of presence of dumped imports in the
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144,

Vi.

145.

market. It is seen that the volume of imports, dumping margin and injury margin are too
significant in the present investigation.

China is the largest producer of the subject goods

China is the largest manufacturer and exporter of the subject goods. Globally, at present, India
and China are known to be the only producers of the subject goods. The installed capacities in
China have been quantified at 1,25,000 MT, as against installed capacity of 12,300 MT in India.

No adverse impact on consumers

As explained above, it is found that there was no adverse impact of existing measures on the end-
users. The analysis shows that the impact of the present measures is not even 1% on majority of
the end-products, in a theoretical situation where the domestic industry increased the prices by
the quantum of anti-dumping duty. It is however found that the selling price of the domestic
industry were materially below the landed price of imports after adding the anti-dumping duty.
This shows that the domestic industry has not even increased its prices by the full quantum of
anti-dumping duty. Therefore, there shall be no adverse impact of the measures on the
downstream industry and public at large.

0. CONCLUSION

146.

Vi.

Vil.

Having regard to the contentions raised, submissions made, information provided and facts
available before the Authority as recorded above and on the basis of the above analysis of
dumping, injury and likelihood of dumping and injury to the domestic industry, the Authority
concludes that:

Being a sunset review investigation, the scope of the product under consideration is the same as
in the original investigation. Accordingly, the PUC is being defined as “Meta Phenylene Diamine
(MPDA)”.

Despite the imposition of the anti-dumping duty, the imports from the subject country have
remained substantial in absolute terms as well as relative to the domestic industry’s production
and in the Indian demand, even though the volume has declined slightly since the original
investigation.

The import price from China witnessed a significant decline despite the increase in input costs on
account of raw materials and utilities. Whereas the costs on these accounts increased by 27%
over the injury period, the import prices in the POI declined by 55% over the base year.

The import prices declined by about 25% within the POI itself, without any decline in the input
costs on account of raw materials and utilities.

A significant proportion of imports is under duty free category- significant price difference
between the duty free and duty paid imports has remained unexplained, and is clearly indicative
of the likely situation in the event of cessation of anti-dumping duty. The Authority considers
that the lower price at which duty paid imports have been made are relevant to ascertain the
likely situation in the event of cessation of anti-dumping duty, which clearly shows much higher
dumping margin and injury margin. The imported goods that are actually competing with the
domestic industry’s goods in the domestic market in terms are volumes, are entering at materially
lower prices as compared to the duty-free imports. While the price of duty-free imports also
impacts the prices of the domestic industry, in a situation where duty paid imports are at a
materially lower price than the duty paid imports, it is the duty paid imports that would become
benchmark for the selling prices of the Indian industry.

Production, sales, capacity utilization of the domestic industry is adversely impacted on account
of dumped imports. The decline in sales is more than the decline in demand. While some decline
in these parameters were inevitable due to decline in demand, the decline faced by the domestic
industry is more than the decline in demand. Further, the decline in demand further shows
vulnerability of the domestic industry. Imports at dumped prices, if allowed without anti-
dumping duty, would further weaken the viability of the Indian industry.

The domestic industry has started incurring significant financial losses in the POI. The return on
investment and cash profit has also declined significantly in the POI and became significantly
negative in the POI. These declines were despite significant reduction in conversion costs over
the injury period. Further, the selling price of the domestic industry declined significantly over
the POl on month-on-month basis, which shows decline in profits, cash profits and ROI
successively over the period within the POI.
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P.

viii.

Xi.

Xii.

Xiil.

147.

The Chinese producers are exporting the subject goods to third countries at significantly dumped
and highly injurious prices. Further, the volume of such exports is quite significant.

Chinese producers of the subject goods are holding significant surplus production capacities far
exceeding the Indian demand.

The domestic industry remains vulnerable to not only continued, but also intensified injury by
dumped imports of the subject goods in the event of cessation of anti-dumping duty.

None of the users have provided information relevant to assessment of impact of existing duty
and extension of the same. The participating other interested parties have not established
plausible adverse impact of anti-dumping duty on the user industry.

From the information on record, which was also made available to other interested parties, it is
also seen that the impact of anti-dumping duty on the consumers is insignificant. Therefore, there
is no reason to believe that continuation of present measure is likely to lead to increase in the
prices of the product under consideration in the country.

The imposition of anti-dumping duties and providing of level playing field led to establishment
of production capacity in the Indian market, including the setting up of capacity by a new
producer.

In view of the above the Authority concludes that there is a likelihood of not only continuation
but also intensification of dumping and consequent injury to the Indian industry in the event of
cessation of the existing anti-dumping duties. The Authority recommends continuation of the
duty and enhancement of the quantum for a further period of five years. The enhancement of the
quantum is considered appropriate in view of significant duty paid imports and increased
dumping margin & injury margin in the same.

RECOMMENDATIONS

148.

The investigation was initiated and notified to all interested parties. Adequate opportunities were
given to the domestic industry, embassy of the subject country, exporters, importers and other
interested parties to provide positive information on the aspect of dumping, injury, causal link,
likelihood of continuation or recurrence of dumping and injury, the effect of measure in place
and plausible effect of extension of the measure. Having initiated and conducted the
investigation into these aspects and having established positive dumping margin, material injury
to the domestic industry caused by such imports as well as likelihood of continuation of dumping
and injury, the Authority is of the view that continuation of anti-dumping duty is necessary.
Therefore, the Authority recommends continuation of anti-dumping measure. Further, the
quantum of measure is required to be modified. Accordingly, definitive anti-dumping duty equal
to the amount mentioned in column 7 of the duty table below is recommended to be imposed for
five (5) years from the date of the notification to be issued by the Central Government, on
imports of the subject goods described at column 3 of the duty table, originating in or exported
from China PR.

Duty Table

S. No.

Heading/
Subheading

Description
of Goods

Country
of Origin

Country
of Export

Producer

Amount
(USD/IKG)

@)

@

©)

4)

®)

(6)

U]

29215120
&
29215190

‘Meta Phenylene
Diamine’
(MPDA)*

China PR

Any
country
including
China PR

Zhejiang Amino-
Chem Co., Ltd

1.50

-do-

-do-

China PR

Any country
including
China PR

Any
producer other than
serial number 1

1.71

-do-

-do-

Any Country
other than
China PR

China PR

Any

1.71
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*Meta Phenylene Diamine’ (MPDA), also known as m- Phenylene Diamine, 1,3- diaminobenzene, 1, 3-
Benzenediamine, m- Aminoaniline, mBenzenediamine, m- Diaminobenzene, 1,3-Phenylenediamine, 3-
Aminoaniline, mFenylendiamin, Phenylenediamine, and m-Aminoaline, Phenylenediamine meta.

N. FURTHER PROCEDURE
149.  An appeal against the determination/review of the Designated Authority in this final
finding shall lie before the Customs, Excise and Service Tax Appellate Tribunal in

accordance with the relevant provisions of the Act.
ANANT SWARUP, Designated Authority
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